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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FIFTY-FIFTH REPURT

SHRI A. M. CHELLACHAMI (Tcokasi):
1 beg 10 move:

“That this House do agree with the
Fifty-fifth Report of the Committes
on Private Members’' Bills and Resolu-
tions presented to the House on the
23rd April, 1975.”

MR. DEPUTY SPEAKER: The question
i

“That this House do agrec with the
Fifty-fifth Report of the Committee on
Private Membens' Bills and Resclutions
presented to the Howe on the 23rd

April, 1975."

The motion was adopted.

15.45 Hes.

RESOLUTION RE: MEASURES TO
REMOVE ECONOMIC AND SOCIAL IN-
JUSTICES TO WOMEN-—contd.

MR. DEPUTY SPEAKER: Before we
take Private Members' business and resume
discussion on the Resolution of Shri Indra-
jit Gupta, 1 should like 10 go on record
with regard to the Order of Business here.
A very unusual thing has taken place; these
are unwsal times and perhaps we alo
sometimes behave unusvally.  There are
two Resolutions under discussion; it has
never happened before. (Interruption). It
is my duty and the duty of the Chair to
point out if any irregularity had been com-
mitted 30 that we save ourselves trouble
in the future. It happened this way. The
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suspended the rule in order to see that
Shri Indrajit Gupta's Resolution must be
taken up the next day; it should not have
happened. Anothey motion was allowed
that another resolution should be discuss-
ed while, the frst was under discussion.
The result is: we have two resolutions under
discussion, a thing that has never happened
before.

1 would like to sy that this will hold
for todsy, but it should not be repeated,
cven to say that it is mot a precedent. If
somebody else would say, ‘“That has been
a precedent, but this will not be a pre-
cedent” time and again, where will we land
ourselves? I would hke to go on record that
this sort of thing should not happen

again.

The Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF SPACE,
MINISTER OF PLANNING AND MINIS.
TER OF SCIENCE AND I'ECHNOLOGY
(SHRIMATI INDIRA GANDHI). Sir, I am
not intervening as Prime Minister but as
a member of the biggest oppressed minority
i the world.

An Hon. Member: Minority?

SHRIMATI INDIRA GANDHI: 1 believe
the female population is just a little less
than the male population.

Some philosophers, pocts and hon. Mem-
bers of Parliament also have spoken soft
words and said good things about women
but these are outweighed by those who
have maligned women through the ages.
Women have been and are the most ex-
ploited of any section. If a2 woman is called
‘abla’, as she is in our country, it is not
bocause she is weak in herself but because
she is 20 handicapped from birth by cus-
torns and soclal attitudes that she has no

most? It Is their womenfolk,

If there is poverty or shortage, it is the
women who go without, in order o be able

to feed their children, thelr husbands and
the other menfolk in the family. If there
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is war, the heaviest burden falls on women.
In the family, the wife is wually the cook
and servant, doctor and nurse and teacher.
In socicties where men go to war, women
have looked after the farming, the business
and other activities. She has borne the most
oncrous burdens and shouldered the greatest
responsibilities. In affiuent societies also,
she is exploited. She is often regarded 2
an object to play with or to decorate and
display the husband's wealth and status.
She may be surrounded by luxury, but she
does not have the opportunity to fully deve-
lop her pesonality and she is largely de-
prived of the fulblment that comes from
participation and effort.

However, §ir, 1 have not got up to cri-
ticise or cnmpliin nor to demand that women
should attain high positions, but to as-
sert that in asking for equality of oppor-
tunity and a more respected status in 3o-
tiely, women are thinking not of themselves
but of all mankind. In 1923, Kamal Ata
Turk said.

“The lack’ of success of vur social stiuc-
ture is due to the contempt in which we
have held our women.,  Destiny metes
out our span of life, but to live is to
be active. And if only some of the
members of a social organusm are active,
whilst the others are inactive, that or-
ganimmi becomes paralysed. If a sodal
ofganisn is 10 work and succeed in life,
it must satisfy the requited conditions
dand give itself every chance. If, then,
our sociery needs science and techno-
logy, men and women must gain them
cqually. Who does pot know that divi-
sion of labour dominates life, as it
does all felds of endeayour? Within this
general division of labour, women must
carry out the tasks falling to them, but
among thewe tasks s participation n
the general activities essential to the com-
mon prosperity and happiness of all."

Bmhexnu‘mmnymdldnmm
with his next sentence: '

"Hmwmi.l. is but the least and the
Ieast important, of women's duties.”

1 belleve the significance of home-mak-
ing should not be decried, for the home
ia the very foundation of society. What
sort of home-life a child has, influences
the rest of his lic, his development and
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auwitudes. Home-making is important en-
ough to demand the attention of both
parents. At the same time, to comfine
women to the kitchen is harmful to the
furure of the race. A woman with limited
intercsts and capacity cannot be a good
housewife, a good mother or a good com-
panion.

In the early minth century, there was a
synod in Europe to debate whether women
were human at all, and now in the 20th
century,  the world has woken up to
consider the role of women n contemporary
society! Let us use thus year to find out
where we have failed so far as laws or
their implementation are concerned, 1o
activate existing programmes and, if pos-
sible, to initiate new ones for women's
health and education, for their employ-
ment and better conditions of work, But
above all, this is an occasion for re-think-
ing about problems of human relation-
ships within societies, within nations and
also internationally and to change the long
entrenched attitudes of mind and behaviour.
These attitudes affect the behaviour to-
wards the condition of women and our
behaviour to other castes and other races,
and finally in the larger scheme of
things people’s behawviour to those who
are generally less developed, whether they
are countries or groups.

SHRI  SHYAMNANDAN  MISHRA
(Begusarai): Why not make some specific
suggestions in the context of India? You
are being much too general.

SHRIMAT] INDIRA GANDHI: Cer-
tain specific suggestions have been made
in this resolution. As part of the cele-
brations of the International Women's Year,
certain programmes have been initiated.
When the axe falls on any kind of finan-
cial commitment, it is usually on such pro-
grammes. I do not know exactly what
the Education Minister is going to say in
reply to this resolution. But we are try-
ing o coordinate the work done by various
voluntary agencies with governmental pro-
grammes. Obviously, the work cannot end
in a year. It can only be a beginning, I
sincerely hope that some good programmes
in all regions with regard to hedlth, “pre-
verition of disease, literacy and so om will
be undertaken. Some have in fact al.
ready been initiated, bot as I'said esslier,
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the greatest stumbling blok is the mental
attitude not only of men but of large num-
bers of women themsclves because they are
8o conditioned by their famibies and by
society aiound them. [ am sure if my
hon. friend, Shyam Babu and other hon.
members of the House will make up their
mind to thange thewr own attitudes, the
attitude of Pathament and the attitude of
society, it will be of great help.

MR. DEPUTY SPEAKER. 1 think Mr.
Indiajit Gupta 1s yet to adopt an attitude
belore he changes it.

SHRI INDRAJIT GUPTA (Alpore)
May I know through you whether she is sup-
porting my resolution or nots

SHRIMATI INDIRA GANDHI 1 sup
port the spint of the rewlunon. As
1 said, we have started manv of these pro
grammes.  Exactly what attitude the Manis-
ter of Education 13 taking, I do mnot
know.

MR DEPUTY SPEAKER I will alsn
try to make it a women's day 1 have
three lady members tn the st in a row

SHRI 8. M BANER]JFE (Kanpur): Thev
should be theie in the pancl of chairmen

MR DEPUTYSPEAKER May be it
was an oversight. It would be corrected
later on.

SHRI SYED AHMED AGA (Baramulla):
It should not have happened.

MR. DEPUTY-SPEAKER:
would be corrected.

1 say that it
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MR CHAIRMAN Actwallh two  hous
antd W menutes wete allotted for thns des
hut even Infore the hrst speaker
stinted today we had alreads  taken 2

hoars and %2 mnutes and sull 1 have a
Lige mumbe: of requests from spoakers

ERTEL (A1}

FHE MINISTER OF WORKS AND HO
1 SING AND PARIIAMENTARY AFRRAIRS
SHRI K RAGHU RAMAITAH) At least
wo Mumsters have to antervene before the
fmal reph Thote aie alvo a number of
Members  dimnng  to speak May 1
suggest that we extend the time, so that
the debate may condude at 530

SHRI BHAGWAT JHA AZAD (Bhagal-
pur}  Not only ladies, but some good.
looking men should also be allowed  Then
we aré prepared to st
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MR. CHAIRMAN: I am
Minister will take 20 minutes and
another Minister to intervene,
a number -of lady speakers
ol goud-looking males alsar

told  the
there is
apart from
and a number

AN HON. MEMBER:
self.

Including  vour-

MR. CHAIRMAN: So, may T request
the Members to conline their speeches  to
five or scven minutes and not more.
You can speak  a lot in five minutes. Shri-
mati Parvathi Krishnan,

SHRIMATI  PARVATI KRISHNAN
(Coimbatore) : We have got two fortunate
things.  The first fortunate “thing is that
todav at last in Parliament we are having
an opportunity to participate in the Inter-
national Women’s Year.  The other very
fortunate thing is that it is quite historic
that it is a bachelor who has come forward

with the resolution on this subject, I

must thank our bachelor colleague for being
so concerned about the women of our coun-
try and for coming forward with this re-
solution.

Unfortunately, we find that the term
“International  Women's Year' is becom-
ing a very hackneved term and, T think,
we should get awav from it. We have to
do somcthing in concrete terms.  Today,
as we look back after 27 vears of Indepen-
dence, what we see is that our Government,
our people, have failed cven in implement-

ing the Directive Principles of the Consti-
tution. Whatever is mentioned in the
Resolution here is nothing new. Tt is

something to which our Government, our
people. have confmitted themselves to.

Now, T would like to remind the hon.
Minister, because, I think. he nceds to be
reminded, of the Directive Principles of
the Constitution. Article 59 savs:

“The State shall, in particular, direct
its policy towards securing—

(a) that the citizens, men and women
equally, have the right to an ade-
quate means of livelihood;

X X X X X

(d) that there is equal pay for equal
woirk for both men and women;
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(e) that the health and strength  of
workers, men and women, and the |
tender age of children  are not abused
and that citizens are not forced by
ceonontic necessity to enter avocations
unsuited to their age ov strength;”

II we review what has been done in the
tast 27 years, we find we are nowhere nearer
to implementing the Directive Principles,
nearcr to what the position was at the
time  when  these were  first drawn up.
There are very noble words in the Directive
principles.  But all that is talked abour
is sheer sanctimonious humbuggery.

In this Resolution, we are demanding the
implementation  of the Directive Principles.
Really,  concrete beginning has to be made
in this direction in this vear, International
Women’'s vear. If the United WNations
adopted this Resolution, it was not just'{ol
the fun of it. Tt was because they want-
el that countries like ours should  be seized
of it where one-third of the working popu- |
lation in the world today are women. They
should be enabled to come forward and the
rest of the women should also be enabled
to come forward to rouse the conscience of
women and men and to change their men-

. . 1
talitv. I am not_onc of those who would |
crvoand weep  about  the  oppression  of
women.  If women are oppressed today, it

is because of the mentality of women and
men.

Women have plaved their part in achieving
the freedom of the country and in seeing to
it that these Directives Principles  of the
Constitution were framed. Therefore, women
have also got to come forward today to
rouse the conscience of women and men,
particularly. change the mentalitv of men,
in order to see that the Government and
the Parliament is faced to see that these
Directive Principles enshrined in the Consti-
tution are achieved and implemented.

This is what we have to aim at. |
find the hon. Education Minister smiling in
a benign manner. T khow, he will come
forward and sav that crores  of rupees
have heen given for social welfare, What
is social welfare?  There is nothing social
about it nor welfare about it. It is nol
to be seen in any concrete form. Sav, for
example, taking shape in more places for
girls in schools and colleges. We are not
sceing anv change in the emplovment oppor-
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tunities for women in this country. There
arc o many jobs for which you read ad-
sertisements, day after day—-the monopaly
press is making moncy on the advertise:
menti—incuding  those  of the public
scetor, and where vou find that only men
are w apply. not women. Whyvi These
jols are not for women.

In the socialist countries, we see women
working in all fickls, participating in every:
thing. Qur country is  suppised tw
have socialistic pattern ol society, socialism,
whatever you may wll it.  This iy the
most abused term when it iy tathed of by
the ruling partv. You do not find that
women are being given equal opportunities,
In the Soviet Union, «oen girls ot I8
yeany' age e operating  craney  weighing
tonnes il tonnes. They are taking
patt in building operations.  Can you con-
ciiveg of it here: Not at all. Here, we
are told, “You a2 woman. Can you
do ths:'. Why not? 1his is thd attitude
that has o be changed  in our countr.
It is no good wlkmg in vey generalised
terms unless amd wutill we have  some
thing conctele before us, suh as. o legsla

tivn  on cqual pav for  cqual work.
Yo are o great haste over and over
again, in ome State atter another

State, trving to implement one of the Direc-
tive Principles of the Constitution, that is.
Mohibigion.  You fal in it. You give
rise o bootlegging, AN kinds of  things
happen.  Bui no concrete offort iy being
made o implement Dirccine  Principles
affecting women.

Faen for the ratifiation of the Conven-
tion of the 110 'on equal work, the trade
union mmement in this ountry had to
conduct a sustained batile. Todav, we are
nowhere nearer 10 achivving it yet. What
azhowt n legidation on equal pay for equal
work? A fow daya ago, I gave a Question
on that. | have heen told, "It is under
copsideration.” Tt is mot  yet even wunder
“active consideration.” It s a shamcful
thing that ¢vep in Governmental agicul
tral farms. there iv discrimination in respect
uf wages to men and women, When on
pride jourself and say that you have got
4 woman Prime Minister, when ‘ou pride
yonursch afd’ say that you have got such
tatented, porsovs, tike, Dr. Sacojini Mahish
‘ig ‘the Cabivet, whew you pride youvself
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and say that you have got a womasn Chief
Minister, jet in Government Agricultural
tarms, in State Agricultural Farms, you
find duscrimination m wages paid to men
and women. Insiead of having a legislation
that agricoltural  wokers should get a
mimmumn wage and rhat it shonld be an
vqual wage lor both men and women, you
find discrimination in wages 1o men and
women even iU State \gricultural Farms.
I was horrificd when a4 woman leader of
one of the Women's organisation in this
country told mc that she employs women
labour in her larm because she has o
pav them a besser wage and, theicfore, she
LAITS NioTL,

Lhis v the mentalitv,. That has o be
changed in our couniry. It is wot a ques-
tion of law alone. You have got a law on
dowry. It is not being implemented  be-
cirse the attitude of society is not chang-
ing. 1 tos one do not hike that attitude.
I do not subscribe to that attinede. 1t is
for all of ws together as social revolu
tionaties 10 come  forwaid w0 that we
achivve what has been  achieved in the
Soviet Union where 49 par cent of the
persons working i industry are women,
where #% per went of those working in the
health services are women, where 73 per
wnt of those workmg in the fickd of edu-

cabion and culture are wonwn--the hon.
kdncaton  Minister  should take note of
that—and where 49 pot cent of those

narking in the fickd of science and auxi-
lary  scientific services are women, That
is whn in the Soviet  Union, you could
have a woman like Valentina Tareshhow
gning into space. Here, we mic dill having
women in primitive conditions of oppres-
sion, in feudal couditions of oppresion.
and they are being given a disciminatory
trcatinent everswhere, in industey and in
other fields alw.

s1ill wore, there ae conditions in this
country where women are being driven out
of emplosment in the textile industry, in the
jute  industry and m other industries on
the plea that women handle sophisticated
machinen,  sophisticated  instruments. Do
you think we do not have potential Valen-
tine, Tareshkovas? We have got hundreds
of them because owrs is a country where
women, like. Sarojini Naidu took a lesd
in the fight for freedom, and equalied seq;
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Today, if we arc 1o pay homage to thosc
women, homage to the  martyrs of our
national  liberation = movement, we can
only pay homage in concrete terms by ac-
cepting this Resolution and by concretely
doing something much more than having
the programmes that the Prime Minister
teferred  to. Those programmes are only
high-sounding idecas, Svmposiums, Seminars
and the like. Nothing more than that.
I ask:  What is there concrete that you
arc going to do so that women can takc
place, side by side with nen, in our society
as a whole. That cannot be done unless
we make a beginning by having a con-
crete programme of having a lcgislation on
equal pay for equal work, unless we have
a legislation which will ensure that women
will have equality of opportunity in cm-
plovment, unless we have a legislation that
will ensure that womehn in employment will
be safeguarded and will be given vocational
training, maternity benefits and so on,

Sir, vou have been rather liberal to me
in giving mec this much time. 1 do not
want to deprive other Members of" an
opportunity to speak on this very impor-
tant Resolution. So, I conclude by saying
that human conscience in our country can
never reconcile itself with the fact that
women arc subjected to various Kinds of
discrimination, that human conscience has
got to prevail and all discrimination, all
discriminatory practices and all discrimi-
natory attitudes whether on the part of
women or on the part of men have got
to be eradicated once for all. I our
country with  its glorious heritage and
glorious culture is to march forward towards
the glorious future that is awaiting it, it
cannot be achieved if women are cut out
from achieving the glorious future of the

country.

MR. CHAIRMAN: Shrimati  Savitri
Shyam. Before she starts, I want to inform
the House that she has given notice of an
amendment to this Resolution. Strictly
speaking, the amendment ought to have
been given earlier.  This being a very im-
portant occasion, [ would like to know
from the Housc whether they have any
objection to her moving it now . . .

SHRI K. RAGHURAMAIAH: I have
alrcady spoken to the leaders of the parties
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objection.

MR. CHAIRMAN: [If the House has no
objection, and  particularly because  the
amendment has been given notice of by a
lady member, I cannot stand in the way.
She mav move her amendment and con-
tinuce her speech.

SHRIMATI
I move:

SAVITRI SHYAM (Aounla):

That in the Resolution,—

(iy after “at removing” insert “as far
as possible”

(iiy omit  “particalarly in the field of
marriage and divorce Taws, dowry

customs, maternity and child welfare
in the rural arcas, uncqual pay for
equal work, educational and cmplov-
nment opportunities, vocational train-
ing and facilities for  working
mothers" (1)

ot J79a7 fam  (sFgaR)
g St gwraw g ozEy  afgar v
GYUE F HRATAT FEHT AT NI
FE o1 dmr ogoad  wE WAl
=rfgq ST AW gE1A F A0
ST |
MR. CHAIRMAN: She has only moved

the Resolution. It does not mean that it
has been accepted by the Housce.,

SHRI N. K. P. SALVE (Betul): The
conld have asked a male member to move
this amendment. (Interruptions)

MR. CHAIRMAN: She had given notice
of an amendment. The House agreed that
she could move that amendment. And she
has moved it. It does not mean that it
has been passed. The debate will continuc.
We shall see how things develop at the
end.,

At ITH TET THT (") g8E!
93 79 F 9gd  TAET AEE
y9a F@ *r draa gW g9 fawg
¢ g% ¥ fF sH | AT wew
nv UATAT WA FIY AT @E

y-
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3T g wAmd ¥ fF 3m AT
A FE oA diw Aqd g S
a=gr 9 g1 FfFFT T™  udgHz
FTARA W WaaA F I IR
gr At war g

MR. CHAIRMAN: You can raise this
when T put the amendment to the vote of
the House, not at this stage. Now the
amendment  has been moved, We should

not enter into a debate on this at this
stage.

SHRI P. G. MAVALANKAR (Ahmeda-
bad):  How can we speak at the time of
voting?  When® vou put the amendment to
the vote, we have only to say ‘aye’” or ‘no’;
we cannot speak at that point. The Minis-
ter gave us to understand . . .

MR, CHAIRMAN:  You should  not
drag the Chair here. If there is anv under-
standing  between the  members and ihe
Minister, vou can talk to the Minister.

SHRI P. G. MAVALANKAR: I want
the Minister to clarify as to how it comes
from a private member and not from the
Government.

SHRI K. RAGHURAMAIAH: T have
only said that, so far as moving the amend-
ment is concerned, the leaders on the
Opposition have no objection. I bhave not
committed you to any voting on it, this
wav or that way. As to the reason why
the hon. lady Member is moving this
amendment, she will explain, and I am
sure the Minister also will clarify.

sfadr arfasft som  (afaar) «
garafa wegRw, ® A gwehm W
#oaf wwrdr & I %2
LeEE T wRIEE fava #
A Y@ & s 0 TH AT
AFHT FTH HEA, GERTL AR /AW
#1 A 38 AR wwfag  fam g
fr feagt F Atg w3 &F ST AT
AU = 1 B i
FGATAST AT AT X g, SEHFT
g amusdig Afgmr g # o
feql JO41 "HY aOT W HEEA

to womien (Resl.)

¥ oag 9% A@ adl #Ir g1 "man
HEIET TAAT Wigla ¥ Frer fedwA
4y &, & 4fws, $9a9a 1w SFaa
g% AT urgAz Aifz | g fedew
F 1% O wan ¥ feewaw  fFwar
ST HSAT g AR AAT-AAT FiAA

FATT AT HFA 2|

g M ¥ fgg, Amaw,
fam, a1 T mwlr afr w8
Frfgal & AT IAF AA-HAT
GYEAT ATH 2| W& &% 3T HE
¥ f@x oF gEeErd @A g ad as
TH YETA FY FATT  ATAH  ged
¥ EFT FIT OH asgd € &
wfearsai @ 9dwfnat dar g
AT W@ ad H&  9TAFT o0
F1 @ew  Ag fFar a@ar g, qa o
Ffid @ Ergad  wfy Famar
¥ 3 MA@ T 9TA FIA F SIS
aqd @& w1 zafaa #F sgAr
ag Fdem  ARAGT & ITA WETa
q, fwasr w@ar & § qfr avg
wF g, dwT Awram fEar sy,
faeg 7z @3 & fay oxddas
g OSTT

BTH ATF  AWA FHE F
a0 FIF ZO, AR w AFT
ot Afgersi w1 i@ W IAH
afa T4 F1 w¥awTr  faar) gay
@ fa it afgmc afads F
gfgaifmar & snarw ov st F
IAFT BEFT At dal ¥ gaF
19 HOAIFAT #1 7agTe fFar ara
g1 &l =ra F serat, A A
e grfewsmr arfe # wm F9F
areft  feaal o1 gRaT F §vav d§w
gl fwasr g1 gz faarm smaws
g fF =@ Swmdsim wfgmr  ad
FiFaa THIR fqad aT A emarqr
gamr w1 A3 FEAT fFA &1
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[»frafe wdfwdt vara] ¥ wwams ¥ wow ¥ 100 FrEdy

TwA B ey T 9T, 5RO
aq gL gl faw iy

WET AW FEAA W §AT §,
A4 S A =/E 20 arad
#ogw W1 @7 IEF am N aga
AR AT FWIT AGIST 9T ®E
ar wife 3 &fFA car agna
ardy & afgwe F @F § fAerd
1 §ga M wra o1, fedar
Fgar arfE amasr F A7 gEAfay
F oark feagr b R FT oA
wr wfaarr  fawar wfzoe ad
g oAt f@ 9§ gAart  wfeuw
am AY IAY  AMFT 14 15 4P
10 aifz  fTWafed) ¥ nrasy wow
ag . gredd 15 (J) # FErAAT
¢ iy famr &y awn ¥ &y
Fraa ¥ favin  wxazar Y w1 awdr
g, 77 wr gam @A ?fr
AF A TR al4 AT 4AZAAT AT Y
# 2l w9 fagr a1 F T7ET
Fm &340 § A fE®T gadr FvIEe
e #01 AA fRor Swr #0 #AA
gz ofi T & fs 9 TEE
w feagr &7 ArIzgr gEAT A g
warr &y AfEw g mag ¥ fa
fwergn Aw gt e
ArTAIEeE d%7 7 RiEAlTIAT A7
weraTEAwE & wm o7 freEr &r
antat fdade Aar ver & der
f& wmdr  oEAt Foua F amar §
iymars® ¥ 1961 ¥ framr @ qwm
20 gy @Y, safs 1971 ¥ ag
wew7r 5 g9 E 9§ gt
o # € fagr & ogew ¥
wAY gt WA &

wgt a® ¥Q  whedw W
wey §, vesr  ww A Al g
ff e weaTw Y g fear andry

agaar B ¥ m ateds gmfaEw
WIRETE wwbre €1 @ wfrere
w77 ¥ fwdr wfsarf ®r arvar A
HYAr a9F )

™ T ¥ wr3dr wr faw faar
mr g1 SR waw AR ¥ qwm
agdr WA W g1 FES dww
w41 o1 feury ® uF AimE @d

aar g1 gWEr wAA A wgr ¢ fw.
TERY  FTAEEA  STdw aT fRar

FA L o ATIRAT Hgd 7 4, s
f2q agq OF TW & IIT T aNET
ar f& ag vdz 1961 WOR g,
AfFF InF AEEE g IF
fregard @@ 47 21 weT Sw
aggfF &9 Tm mAa w fifraga
mpr faa, 2

5 20 99F ¥ a@arz ¥ o7
f@ mr fanr 7 aod) 3 ¥ faare
far % asfar 7 108,37 =y
stee frg =y mma w1 oagy
39 g4 W1 WA garse #1 foar,
A7 Az GET TEF WA 97 qH
fear war1  gefAm  ag  sawgs
e egw wk @t ghfear Ay
anra & fan whmme adf g £,
A AT W) Il owe
¥ widedz F7 ¥ W) FTAEIA
rdem aamr wifer .y & &Y swdwe
Fofr s g famar  dew-ad
5% 3171 feem et & @A
v fedt gn & w fomar smr gt

ax fgrg w¥@mA W 1956
¥ gar, afes ofr 7 wEr q—
am § wrew fefamet @ oY wfen-
ar wry 9El ¥ sfiawre e feamsy
gt ¥few wrx feafr war
fry wwter mez ¥afen W) i
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wrf & ¥FMAT Aw wrw Adr
wfe ag swdf ¥ fefrga  w# wm
weelt &, zafan 7 ag TEe) odl-
fade sresHt & avA O &9
¥ o&HA F1 ¥ ozEEr gl
i afgwre Fgr wwawtr 7 quar
T ATE FEgr avar #fe mgadr
A rmmamd gt @, @ A
FHAT g7 97 f, €W 90 A
sfgwe &+ W@ TrE ITHANW ar
Ay AT ® AT ag s W
A XA ¥ M wETEr 2
wfea arsfasar ag & f& ot do7
THITT AT g, Ag w& AW qE
T & wgdm & T¥ERr gEr )
Y 9T w1 OFW O FTF, 5 F
nRET AT w5 " FT & q94r
IATT W AFGAT 4T 7 zEiAw
IW 997 FAW TEqT AT T
£ @1 mEAT &7 gafwo 3z
srargr EHY wifgy fw  ow ufear
Foa AT 97 Im ¢ IE ag dw
¥ A s B sw w7 g,
I8 9 = A gEe W1 I AT
afemz gt Sy o wrgdm o
{930 & &9g W F aNET F2G0
g arfed

og Us z9 Fer famw &
THEY W7 MAA ¥ FW AP AAA
o g1 #7 ag s fzar @
qg WAt € am §, ¥ wq i w@AT
g HuEar Tagm T W
dg %1 mam @wf § e fr oo
foae & wifs & @ waw
¥ fasgm wgaw g1 ¥ O
Nax gu § v wogw ¥
i d & g ¥ W sy fear
wy @t wofed s § fe s
# wien ®TR ¥ AT AR &)

VAISAKHA 5, 1697 (5,14 4)
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! oy swgww wwn - gufa
arrey, fedl ey v12E 7 3w AR
TY URETETEE 527 I3FT ¥ smavers
13 ¥ fav Aaiw adr g awam
dfr & amz g faw digw s1aem
®20 FUY A, an wzn fffes
arfar at mr aqdt 3@ W TR
ST T AT AAFT AR HAGIA
a1 v afy § aw SAE sAR
9T WA RT AT 4T

f g2t TRl F FIEm
T AR FW@WT 7 W IATTASAT
Fr At afe &7r g A g
HAarm ¥ dm aaw £1 ox frwen
Agw & fomTr swEw FEX E @
sifezfraz #gx 1 &g waw
mEFAFAr 8, AwgdT  wVAT @,
g ¥ AR FTA gt AP OF
agwl &z # fadr FET qawt  wE¥
g1 wa anffam  agn ¥
= fe@ra) fewadry) agdew
Fz¥ § 47 TR FEra w1 faEm
FvH § 1 TEREMmeT 1 0w
assr AT gl ¢ ag aifaay
AFFl 1 gAwr T gTiagT)
Av® 7 revfmm 3w &1
zfamdt Fa% & faU ¥z @ra
vgawe  fafamr & & S
A wTF AT Ferard  asfwqr
F fom 3= a7 Ry TrowRew
afanr xdq A Ewe @ T@
Iy A ITF Ay ) wWifE
A7 ag mEfTArE @ W A
4, sz g ar aam w=m & feww
arder Ut SrsAqr 3 § &b
HETH B (gAY ®OAV) AT UK
FAZ T AT O NEI W
i araqdee f awdr @ v ad
sam ¥ wal g TOEr WY
ot gl & ¥ ¥ o



327 \eas. tu s emove
to cwomen (Resl )
(ft & e arrm]
7w et & v asfady
Ffae wrafd a=7® ag anm
fr F7 @ g o wh asw
Tt axfwdt v Famw 9Fm 3
¥ gy at vgma o fme E dgaie
gt firer &, @@y sney ae A
frer & w7 T Ay w0 oAl
Fgaa fwar st 20 3T AaE
# qg 7=q § fF T2 1 71 s0gr IS0
A7 3uTY AE wHFT  TEAT H
I WAT &1 gE1 ag W1 o
s ® W7 FAgr Ay 97 WA
F74 wrAl § fa qm ma avew
NN oag 3fy wmmAY g B A
d1 oF T ZF AW RO TMW
faarr ey F oatc wE FA
21 7z va vdzaer ¥ pawm
oA A ®Am g, 73 o mE)-
zgr ot 2 mw WA TR 41
aarv mem ¥, Bia ama ¥ T
FT T F T WA 4T ¥m
og1 A o FfEm WA ?‘qq
AWz wAT A AW @
F2 & #WAIY F I T AE a‘rz
THRA|I  YE IR OAQIA AT FA
FA FZ 97 AR Ay wiAT o7
ag ag wArn fgr Ak &7 aqo
GHT WA AMFA0 WA Fm o 7R
M AT R oMW A AT ad ugd
Frl7 7 Az Jdr gAE =Jm
TAFATT 911 F/Y AT 9g¥ IAA
7z w®mifgs N & f& ag W=
o7 @nrfr | IRA w6 wifaw &Y,
afy WA A FfT AT OgEITAT
WFE Y OF A AT WIgdr
ff Afwq az I agf af 97
¥ ag AR 3 g ¥ oA
gAY wRiwgz T1 W ¥ Ww Tear
#r uvs am Fem f& wE @

APRIL 23, 1975
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¥z qr A MR A ag &
a8 w1 AFY, ®AOT  IGF @A o
| QI &I

A gE £ B oww WY 93
mdt Bt & va¥ arg o EwEd
d adfy g k. Uk adfama &
Tma 2 fe qu Awmr aEm
0 &7 @Af WS gm gAny
¥ ¥ Twr wgw 0 & fau
g Uk Agn AT MW ¥ f&
whae a5 wady ©r 7w & a7
AT FFA BV A agr vEA
a9 T F7 4 WE JFR o AFT
F1OAFAT B mE QY Ty WA
g8 zaw  gfwar &l Rar A
e fadt & amm ™A 7@ W@
nar fa a7 A1 giann | and
ary At w0 owT . ey zadr
W1 gafafagmm zar  fag 3n
grvor fa  ag  gEwm adr @
31 a7z (FAF AT AW AT A
21 Fyir @y mad A7 ATE &l
nm afar a3x fao amm oE,
et adr, saat Am I ox ogsh
agdl & ZTHT Tt IATT At 7
g faar ag A7 § TE¥ &
f& & T F= agfht = &7
et 1 IAAT AT T FFT
RAT &% A fAaaw wwAr? &
gaar 47 fma af? & ar q@
faar wrad®t & famm 2 7 @
# agt aft fram madY ? A1 oag
g 3% T g W oFET
ST wF IR I EIA TR # )

(e
Sir, this is something very mportant,

MR. CHAIRMAN: We are

running

against time. Please conclude.

SHRIMATI T. LAKSHMIKANTHAMMA

Sir, this House has not got a Muslim woman
to represent the case of Muslim women.
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He as represenling
millions of women
him more timie.

MR, ( HAIRMAN. AL
e

ot qow wgww stm: ¥ wav
Y8R FTA A A AT AN
¥ #371 a7 g ar afdat e
73T Z@1 A1 f% 3z oEo
¥ w1 7 fam @y mmE @
f& =@z &1 &7 AR WA 3w
T oaFImr ¥ amE 7 fanng
TfqeTE TEAn 77 FA 2
AMA  FA-F(TROEM T OFE QA
T 2L ommR T v A nw
Al ™ azv wafrdz 2 f®
TF  F1T MT AT E, R A
w2 & oAmEr § a0
g fam ot 2 S owar oAt
agdy 7 oMa w o @1 fmo®
fr zam  Toorisbm v fear W

ar f& a7 wao v adr #roaw)
FEY AT AT WET IR AV §R 2
£ az FmdT & AT @ AT

ufma 2 f& 3% @z &vw ma-
wfdga 21 s uz, mam #
T o7, ¥y F F=dH g
mF F, g OTF WET 43T AF F
axd wify T q@ g9esT FY

ey At A adr W AFd
mfar  a&rfes Fww &

am 7z Az f& AR ¥ =
g4 UF ®R FT AEAT 71, AR
watR 77 ARAT g1 Ax  AzAE
FQ, A F & o@w o P
e T HqN I EEEiC))
wwm ® WY WEar g oA A
# fez & amar g1 w7 wifea
WY TA W KA ST @A AR 79
23—1 LSS/ND[75

VAISAKHA 5, 1897 (S4K4)

the case of S0 any
Fherefore, please allow

Agd, please e

b winnen el )

T w? As wafaar
AT AT A3 3® ov mw maefy
A owf fa o5 wd aw
T4 &7 ART A 17 g 22
:-:‘} AR mIT o aga dry
R LA i B T O R
A L T E R S Y IS Al
A oWT oW oz Amt ad
f@ ar fi m W7 fa GLEA]
A4 Tl ARA ULATT FAT 2T

afga wf®  arar v oam
nifafam A afan g omar
FT MAM AT TH sm o7

@15 AT TF F:7 F v ToAm
™R I T F AT A ogem
g oa T (g ad ow
R CIIE FANLC S AT T TR )
At mafer S oqmr 323 fady
A7 AL Tad AT T A
¥ Ao an ow oAz FaF
9 ;A ¢ MR FH g, =N
LE T R LS C I | PR S
7z AT 2 mEmengiTE . P
ag dr T AT a1 ¢ i v
Ea I T (L o T O 1 B
Bl

I

1 7% ™ ary o faem
T T 7 wen 0 1A 1 aA
AMT A F0F wEy owE 37 fam
wr famms fAam oar 30 fong
35 siferes #F famw fmafan
g fFFy, & Ta 71 RIAHAIA
1 F7 AFAT T A AM mAz
feaa T v o 2, AbEA Faa
1 ARF AL w7 -~ T frarsmn
% wfmd feam ad &

& gEr 497 wgHT #1 0F
Ay ¥ fAF T TEA g —

Meas to remnce 330
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[+ dax srgwre wrm) % ag ofr o woT owma g

I ¥ Aw q— el @
Ak | T T A@ W T,
gasr faa #2X X amr fam
WAl 91, 9% ¥ 9T T® ¥ TH
9T grad & Tz I foww fam
o @, I A EETEE-AT A9
WM qen e dr Afem ag
M 3@ A TR FIAT @Y
R Tz Er W TR ®T R oTEdY
ft) oF TH IA N oAgEm F
wgr fe am w ® R oATe
F ) T oAEEY ¥ AN
feqr f6 ~Arag ™ amwm I
W AT wAT ¥ ovely Sy 2,
I F T @A & = forw
ma & 12 af ¥ ;A mT
w g W far g7 A% A%
TEAT AW | TE W WIRTEA-
o3 BT TR AT, T AN
Iq AT P AT AT AR H7 A
grar At IR A Far fF oarsd 3A
F FIT W oomT @G AAL AT
% Tm®Y OoF FFE A oA
¥ #W & ARA  TEA Tw@ATE
M =mm aw & T fsam-
®r AW ® garn wrgAl g oalfe
#M9 FT ATFFA  Jg dM IA AT
o« W1 A FINE THAE ¥

t—

‘ The thoughtiess 1cad the holy books

as parrots o thon fage 1eaic
their reading 1 hke churnung wata
fruitless effort, nidunlous concent”

47 ‘ffegen s’ w1 fox
ta fow fear f& @ & Jgg sw=iv
R faas awdfma qF
Lill

difrtdt sgfifen & am %t
w fem & fognd
fm, s A fafa #
o ¥ atfreaw ¥ oo
® sm agf ag, aan
Tz &, Sgia Wt 1961 F
‘Hfast @ afers” & Am
qifesft 9x  dw s, faar
ahfans dvw & afam & @
R o it mad@ ward g
fg ag g a=w ¥ 8%
gt ag ft & Tmar § fa amad
A g ¥ Fo W s Awh
g A Tmoas A 2 A%
T T f& whE dqa o s
FMa To To @Y ®TEA TR amx
¥ I v ¥T F E oA
3l g fr 38 Aadwr wam ¥
qE g1 K I AN AR
Fr W g FEM ATEAT T OFT A
Fzd & & @ 3 1 odEwAr
g, 9@ ¥ T AINT ¥ ogAdr Wk
marg § AT /8 3w & qEA g
fg 7 "gxd” F yifeas @
F gy, ag N @ wEw A
v fEar 8, quifma @ § W@
# fames A @ s N A
ot wifgwy s e agy
AN § WAW TR R LR
B (|

4
ﬂE[
wri dz

| - § e @ awr
grarfi] (Rm-z-2g) vy 7 v M
¥ gam far & am ¥ ghe
¥ o ow wzw  frgr wwoan)
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39 a® UE A@ w7 QA F
o 9T g AT §  HAE
AM W FrT g

“Sin no more Jady, sy no more  Whert

are the accusers?™

#fFq 38 ¥ am W AN
& @ & aw e’
ag\ #few awdwq wmw e
a e Aggs fra & o@m &
a¥T &7 s Aw Al wifge,
W far wEE for M-Ns-aET
#1 @y fFar 1 @ fAg wn Fa
Y fem 7w Al i oW
qFAT 2, AVRT & WY T A
I arE J@r g

¥ 2z I  $F T FEAT
FN AT g & amr agr A4
@ A FAT gEArT ZEY s
“ag?” @ ww  wdr  ofgwaz
vt wfgr arfs sav a1 @Y
dm # aam ¥ 3 A A
Famau 1 A ag ™ 9% ¥ wA
FL AT AT F7 AF, MOT AT
w1 ¥ 97 @E FT FE

¥ g &dw famar%tzf_
wZUT ¥ ¥q FHGT FWT F—

“Thus the Chiistan Bishop and the
Muthim Tmam and e WMannn priev
betame Dike sca reptiles who clurdh ther
prey with many tentacles and suk then
blood with numeious mouthsy”.
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ot . . . .
ot L ey ‘-f\:.i 4y - ‘_/_:J P Sir, this is something very important.
S @l W o u : :
S (51310 A & u"i ES - Mr. Chairnem: We are  1unuing against

» time,  please conclude,
Nom | Ly [

ph P S a8 Jis

Ry | & Shvimati’ 1. Lakshmikanthamuua: - Sir, this
T e T e Sy House has not got a Muslim woman to re -

present the case of mushm women.  He s
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T canmot do berter than conclude with this
sentence,
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SHRIMATLL M. GODFREY
ED-ANGLO-INDIANS): T rise 10 support the
Resolution brought forward by Shri Indrajit
Gupta. I suppose, as has been said, heing a
bachelor  he s in a het or
hring this Resolution for removing econo
mic and social injustices o women hecause
[ suppose he is not tied down 1o any one
women bot he can speak for all women.

et me begin at the beginning. When a
babw is born in a family and iv is a girl,
the familv members are very disappointed
hecause, will not be of amv help 1o
familv she grows up  beeanse
in the old society, girls were not permitted
1o go ot work.  So when a givl s
born in a familv. she should have the same
vight as a hov 1o carn and she should get
old

she
the when

anel

as much place as a bov gets. These
customs «lie hard. T owould really like onr
society,  particulmly mentolk
home to women that a girl baln

as important as a bov.

to Ining it
s just

Secing a girl, the dowry qguestion crops
np in the familv. So far as a bov is con-
cerned, cducational  qualification  that
he should have is decided against the dowry
that he can get. A bov s edueated in our
conntry hecause he has o scoure a good
dowry when he gets married, not as a matter
stalus nor

the

ol an educated malter of
pride for the family, but in terms of how
much he will get il he is a BA, how much
e will if he is a B.Sce.,
he will get i he is a Docior,
he will ger iF he is an Engineer.
standards,  the  family  educates
members T think is a
which  should  he wiped
minds of people.

Ax a

wet how  much
much
On these
the  mitle
wrong coneept
the

heoww

this

ol from

Manyv a girl of a very poor family has
no prospect of murviage because ihe par-
ents cannot aford dowrv.  This causes a lot

of frustration in the winds.  particalarly
of voung girls, Thev feel they could not

get hushands. Namwmally in fastration
manv of our girls are sceking other undesir-
able professions. I would like parents who
are really responsible for this to wipe this
out fromn the wminds of rtheir girls when
thev are growing ap. Whether thev have
a dowry or not, il they get a man they
should ger married, T see manv girls who

feel they cannot get a good man because

23—1 LSS/ND/75
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VAISAKHA 5. 1897 (SAKHA) Meas. to remoye injus. 316
to women. (Resl.)

(NOMINAT- their Fathers have no dowry to give. \armu-

vallv they vy o enter some . other pro

fession where they can perhaps earn their

living. This is a wrong idea. I would

like not only the ladies but particularly
our scntlemen-folk 1o take note of this.
I vequest that in this International Womeén's
Year. one ol our programmes of legislations
e that this down shonld

shanled svstem

be completely wiped out,

17000 1irs.

I would request the Minister of Fducation
and  Culture 1o muake cducation for girls
compulsory and  free even in the higher
standards so thar our poor wgivls can gel
cducation cven withont theiv parents having
to spend for them and having to gromble
about it

Regavding the marriage life of the givls,
when she is married she takes ihe hinshand
muster G, In enr Indian
the hushand ix a God 1o them
bound 1o him In a
social bomnd but are bound o him as il
he were God, Whether  they treated
as spouses or as a women, they have to
be tied down 1o the they marr
(Intevvuptions), That is the tronble. bat the

to he a and

SOCIeTy
Thev are not only

are

et

hoshand docs not treat her as a Goddess,
This is o very strange position. T would
rarther like the hushand to tvear the wife

as companion aml as cqual o him,

Then there s the mother-in-law mcenace,
The mother-in-law  feels that she has 1o
put some dorce on her  daugnter-in-law.
(Oherwise, mother-in-law  thinks  that
she i veal mother-in-law., T think
this concept mmst also be taken away from
the minds of ouwr womenfolk.  "Uhe mothers-
in-law feel that unless they. are aftér these
poor girls. they are not doing the work of
mother-in-law.  So mmanv a girl comes 1o
feel that she has 1o be a slave in the House
and she has got to be dominated by her
mother-in-law:  whether the  mother-in-fan
is cducated or illiterate, she has got 10 fall
at the feet of the mother-indaw  evay
morning. every davi she has to fall at the
feet of the husband everv dav. ‘This Kind
of cnstoms must be wiped ont, particobaly
in this Tnternational Women's Year.

the

ot
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1 would not ‘1iké "o advocate the lay

of “divorce, ‘but to !ree certain women Whe
arc bound down' th' these’ pld “custoiy,
becawse old “customs die hard, 1 wouyy
rathér Itke the law of divorce (o be brougy,
in ‘this Tnternational Women's Year. Ry
make it ‘an enabling law 80 that those Wiy,
feel that they would be free hy taki
divorce may find that it is better that the,
tive a simple life rather than be tyranniseg
and be living In a “prison’, all their liy
in hardship and difficulties.

1 would stress  one point. Our Prin,
Minister has verv kindly said that duri
this International Women's Ycar o mag,
crores of rupees or whatever it is has bey,
sanctioned for seminars and other rhing
Tnstead of seminars which go  only in
the air—making speeches and doing nothing
—I would rather like something concreg,
to be done in cverv State for the womyy,
of our countrv like homes for “'"rki'l}z
women which are very scarce in our couy,
ry. When they go from  one Stale
another, thev have no place to stay. Thyy
there mav be  somme industrial  centrgg
where our drop-out grils, those girls wi,
drop out of high schools, because they ag,
not fit enough for the high school, ¢,
take up somc sort of work like s:itthing.
shorthand and typetriting and so on. Ny,
that we want them to divorce their hyg
bands, but in case anything should bappyy,
to the husband. the girl wan find 2 jup
for herself.

1 make an appeal to  men that thyy
should respect women and treat them o
their equals. T have read a very distressing
news this morning in the papers. Why,
I want to bring to tlic notice of the Houg,
is that women are heing mortgaped. Thyg
is the heading of a news item ‘Harijay,
mortgage women'. Shall I read it, if vy,
do not mind? It is in Hindusten Time
It has happened in Rajasthan. T was realy
very wmuch perturbed. If you agree, we
I.htnlﬂ hlw a lhm': discussion an this.

'l."hh i fron: Jaipur:

"Sm'viq Harijans mmtsnw: women

Jaipur; April ‘24 With the meronyy
rising’ sharply, the .drought situatic,
is getting worse in the desert areas g

‘Rajesthan:’ More reports abolt. sty .

hgv« ARRIL 25, 1978

Mumiu mhﬂ s

vatlon: deaths;7in: sddition . to - those
{rom . Doongerpur | and Udaipur. have
come” i from | Churg: and: ‘Jhunjhunn
distriets.  Scheduled. caste’ goor wemen
were ‘being miartgaged - to m&m of
Punjab; Haryana and Delhi, & group
of newsmen ;- which recently . visited
‘the drought-hit' areas of Daumnprh
tehsil of Sikar. disgict was- told. - The
newsmen Were  Informed that several
thousand drought-gffevied Harijans went
across the Rajasthan borders last month
in scarch ‘of work. Somc  contractors
in Punjeb, Haryana and Delhi exploit-
el their miBery so anuch so that the
porr men were compelled to mortgage
their young wives, sisers and daugh-
ters to them. The Harijans now fod
ir dificult to get back their womenfolk
because they cim't pay back the dehs.
The  jhunjhunu  sila pramukh Mr.
Sheesh Rum Ola has reporied a few
starvation deaths in his  district.  Ace
cording to him the situation is getling
ot of control,"’

With this kind of mortgage of voung girls
and wives and sisters, T think the country
should do something, What are we coming
1o if we are going 1o mortgage women like
this: Mrs. Rosa  Deshpande  said  that
women were given for the sake of a cow
some years ago.  Now things are becoming
worse and I think we should du something
about it.

THFE. MINISTER OF LABOUR (SHRI
RAGHIU'NATHA REDDY):. Rclerence was
made Lo the provisions of the Constitution.
Some of the Members mentioned Fundamen-
tal Rights and the Divective Principles of
the Constitution. I need not repeat them
bere again, Reference was also made to the
HO convenmtion 100 concerning  equal  re-
muneration for women for work of equal
value. May T inform the hon. House -that

.this Convention had Dbeen ratified by our

country sometime back. The Labooy Minis-
ier's conference had also taken a decision
fo cake sucli steps as would de¢ necesary o
put an end to the disparity that exists bet-
ween women and men with regard to their
work and equal payment for equal work.
The Government s  seriously -considering
the introduction of legislation for the pw

pose . of ensuring cqual ‘wage for - simitar
job of equat value, "1 do hepe ‘that this
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legistation would be introdpceu as warly as
possible, pethaps during the cuirent session
of l'arluncm

With regard to protection frond mothers-
in-law, 1 would rather leave this sulbject
to wmy distinguished friend, the Fducation
Minister who perhaps is better qua!lﬁed to
deal with. this matter.

SHRI VASANT SATHE (Akola): While
congratulating $hri Indiajit Gupta for bring-
ing forward this resolution, 1 want to make
only a few points, 1T we  comsider why
women arc in such a disadvantageous posi-
tion, two major considerations arise. Basi-
cally the first i< the economic consideration;
she is not economically fiee. All the good
sentitnents  that  you eapress here would
really not be able o liberate women from
the clutches ‘of ovranny in which she finds
herself. “1he sccond thing is this. Unless a
fundamenial change in the approach to re-
latonship  between man and  women s
therve, improvement will not come about.
It is a very elelicate fuctor, For thousands
of vears we had learnt o ook upon this
relationmship in 3 paruculas
my visit to the Soviet Union in 1961, In
a textile factosy T owas told that out of
210 women workers-—the gencral manager
of the factory was a woman—-ncarly 160
were uniarried mothers, With all mv pro-
pressiveness 1 felt a litde sluwked and sur-
prised and 1 ashed: what do you mean?
She gave me the roason: during the last
war nearly two crores of voung men were
killed and they had 1o face this problem.
The girls who would have got them as hus-
bands could not get them but our suciety
had to grow; what can we do? In Western
‘European countries also they had to face
it and the reasons {ur the growth of the
hippy cuft lies in. that. Natwie being what
it i3, only a2 woman can become a wother.
Wowmen who became mothors owt of wed-
lock were considered illegitimate wmothers
and their children were abo considered ille-
gitimate, 'he result was that those children
were on the streets,  They rebellad against
soclety. They were without love, affection
and a homt. In Rusia they sid: we do
not want our girls to go on the streets.
Thev sdil: it is sour fundamental and
natiwral sight o be a wmother: the whole
society, the.whole State will be the father
‘of . the children; do not worry; “you can

wav, §orecall
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have a child and we will look after them;
they are our real future géneration and
they are going to build the country. “This
was  their approach, When soclety grew
and the balance was restored in the male-
female  ratio, they are geiting marvied.
Home is a necessity, they said. Let. us. not
think that in the context of cquality there
is any attempt to destroy the home. At the
same tme a sense of cquality in the matter
of sex and nwotherhood will bave to be
taken into  consideration, When you say
that among the wibals there is greater free-
dom or cquality, ir is basically  because
of this concept of sex. When you consider
the question of equality. our whole approach
has o change. We were just now talking
of dowry, If vou want o make any change
in soatlers aelating to dowry, divorce, cte,
I do n think we should bring amend-
ments, In my humble opinion the amend-
muent by Shrimati Saviui Shyvam should not
be brought. Let us not unnccessarily touch
the sentiments of certain sections relating
to porsonal law, This is the only reason on
whidls this thing is being put forward. Shri
Aga had spoken  just now: Mris. Godirey
also- hadl spoken; she is not here just now.
What is the personal law of Christians re-
lating 1o family planning? Can a Christian
woman, a poor woman afford to have ten
thildienr She cannot maintain even two.
Are we yoing to compel her and say: no,
vou are a Catholicc you must’ have ten
children. It is all non-sense. But we do not
want o hurt their sentiments. The same 18
the case with Muslim women. I koow so
nny conntrvics where Islam is being prac
tised including Turkey under Kamal Ata
Tavk. which have brought about reforms in
the personal laws of women.,  But in this
countty we fight shy of even touching it,
saying it is Muslim personal law.

An amendment has been given for in-
serting the words “'as far as possible!” after
the words “measgres aimed at removing®.
Nobody says you are going to remove them
immediately. You want to dilute it further
by saving ‘‘measures aimed at removing as
far ux possible”! Has it got any meaningi 1
really do not know who advised this amend-
munt. 1 am sure the Leader of the House
has not advised it.

SHRI [ANI‘SH“'AE MISRA:
done it..

-She has
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SHRI VASANT SATHE: I request the
Education  Minister and  Shrimati  Savitri
Shvam to reconsider this amendment. If at
all anvbody  is so sensitive,  You can
temove the words ““particularly  in the
ficld of marriage and divorce laws™. But
‘what about dewry customs? Is it a per-
sonal law?  Don't you want the words
“maternity or child welfare”? Then it says
“uncqual pay for cqual work™, “cducational
and cmployment opportunities”, and “‘vo-
cational training and facilities for working
mothers™. Don’t vou want these  things?
All these are enshrined in the divective prin-
ciples of our Comstitution. Don't you want
in the International Women's Year at least
to adopt a resolution for once again dedi-
cating ourselyves 1o this causer Why do we
make light of thisz H vou have any rescr-
vation, you can delete “particularly in the
ficld of marriage and diverce laws™, but

otherwise. this resolution is  perfectiy al-

tight and this House should unanimonsly’

adopt L.

I'HE MINISTER OF STATE IN 'THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFATRS (DR, SAROJINI MAHI-
SHIy: Sir. | am extremely happy  that
the whole House has become aware of the
[egal. social, cconomic and other disabilitics
of women in our conntry. The UN Resolu-
tion also savs that this is the International
Women's Year and cfforts should be made
to bring about radical changes for the up-
litt of womeu. It is mainly with a view
Lo creating better facilities and raising the
status of women in all ficlds that this thing
has bren brought at the UN level. In our
“country, conditions do  differ. Hon. mem-
bers have spoken about the past glory, pre-
sent difficulties and what the futwre should
be for wormen. We always had the greatest
reverence and regard for women in our
country:

I MTEEY A TEAT Ad
L [3)

“Wherever women are worshipped. Gods
rejoice’™ ! They may continue to be wor-
shipped, but the question is, are they
treated as hunman beings® ‘They must have
been treated as goddesses. Bot goddesses do
not demand anything, whercas human be-
ings demand certain things. They have cer-
tain needs and aspirations.
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There have been many great women in
this counuy who were writers in Rig Veda,
but at the same time. there were people
who said, women do not have the autho-
rity of rcading vedas! In the name of pro-
tecting  society and  having  a patriarchal
system, the law-makers were unkind to wo-
men. ‘The birth of a son was rejoiced
while the birth of a girl was considered to
be a liability to the family, The veda says:

gam  zfzar aar

“Danghter should be considered on par
with a son” There have been great women
like Gargi, Maitrevi and Salabha who could
participate in  discussions on  Upanishads
and  philosophic matters. But in the later
period, the law-makers became unkind to
women. They said, woman does not even
deserve a share in her father’s property.
She could have a littde amount of stridhan,
which  was described by Yajnavalkva  as
“the present given by mother, brother or
futher at the time of the marriage, with
the bride and Dbridegroom sitting before
nuptial fire’:

granigfagdd wafE 3arzan)
afggzfa 7 =ad  afe-
Frfaaq 1

CLater on this stridhan was 10 be used by

the husband when there was an cncrgency
in the family. Tt was left to the discretion
of the huosband to sav whether there was
an emergency or not. Pocts have described
woman as incarnation of beauty, her gait
as the gait of a swan, her eves as the eves
of a deer and so on. Some cconomists put
them together and said, the whole value
of the deer, swan, lotus etc. put together
would net exceed a small amount! The
pocts described her as the embodiment of
beauty. The Hindi poet said:

w3 Sfrad, F T TE FEE,
qiFgd H 2 9 AT ATl H iAo

Some people quote Tulsidas out of con-
text. He said:

Ffm AT qZ T ardy,
7 77 arza & Afawrin
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Quoting it out of context, som¢ people
say that women also should be given phy-
sical. punishment. There were davs when
physical punishment was given. She was
thrown into the background cconomically,
socially and legallv. T ask; can the position
of a woman be substituted by any com-
modity? 'The great Sanskrit poet of the
ith century, Bhavabhuti describes the con-
versation hetween the silvan deity and the
Tadies. The silvan deitv asks:

ferTTw : ® viar q9fa ?

“What has the King started now?™
T AT F AN AATA:
“That king has started a horse sacrifice.”
fF afrofanfa ?

“Has he married again? He has banished
Sita™,

w19, I 9199
CCand Torhid™.

F1 arf Hggq Fifzoft a7 ?

“Whao is his Sehadharmacharini»*

fegroradt Har afazfi:
“A golden image of Sita’.

Rama is describad as a very gl"u:nt and
magnanimous soul, harder than vejre but
softer than Hower petals. Who indeed can
understand the mind of the great people?

-
awirzfa  Fararfn qzfa Fganfa
Ay saifs #1 fz fasrg-

< mEfan
- -

Sita's place is being substituted by a golden

image and the sacrifice is being carried on.

Later on, we lind the wife's position is be-

ing substituted by other commoditics also.

It was not nccessary that she should parti-

wipate in the sacrifice. She is thrown into

the background  as she is incapable of

participation in religious rites because she

has no education and she could not excrcise

her rights properly. Even thongh it is said
-
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considered as God™, that right to he God
was no longer there because she could not
attend 1o the spiritual side. Looking only
to the physical aspect could not solve the
probiem. She could not attend to the spiri-
tual side because she has no cducation and
ne tight to pariicipate in these things. Let
us forget the history of those bygone days.
Fyven when Sita was performing the San-
dhva Vandana Hanuman was saying:

HOAFIA WAl 9MAT gaweafq
STAET
747 Faf gwsat gemd azafmn

Women used to enjov rights along with mcen
but, in cowrse of time, those rights were
taken awav.

When the joint family was there, there
was a system called XNiyoga under which
when the husband died, the widow could
raise an issue for the family with the help
of the brother of the deccased husband.
But when the family broke up all thesc
customs and usages were thrown in  the
background.

Later on, in order to stiengthen the
patriarchal svstem of family, there used to
be sons of diffcrent types—son horn to
oncsell  (Auras), adoption (dattaka). artifi-
cial (krithrima), born in a conccaled way
(gudha) and purchased (kreetha). All these
sons were recognised, but daughters were
not recognised.

In the International Women's Year we
cunnot remove all these things which have
come by ages. But [ do say that positive
measures should be taken in the present
circumstances  to amcliorate the condition
of women, to improve their status and also
to give them better opportunities to lead
the life of a good human being, not only
in this country but throughout the world.

As late as 1937 we find a picce of legis-
lation  Dbrought for women. The Hindu
Women's Right to Property Act was brought
in the year 1937 when the British Govern-
ment was  there. But, at that time, a
widow in the family could cnjov only
limited estate in the property, and not
absolute right in the property. After taking
into consideration the pitiahle  position in
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which the widow was placed, this picce of
legislation was brought in force in India.
Till then for a century women did not
enjoy equal rights, they had legal disabi-
lities. Thercfore, how can you expect them
to have devcelopment of the personality?

During the time of the vulers we find
that art was being patronised, so also music
and dance in the court. But there was no
attempt at that time to give education to
wonlenr. Ao agitation had to be made for
the cducation of women. Even then there
was  hardly any response. It wsed to be
believed that if a women in a family learnt
to rcad and write, some evil would belall
that family. Today we have travelled a

long  distance {rom that. Now we think
that if a women does not know how to
read and  write, ovil would  befall  thac

family. That is the long distance that we
have covered.

Today the education of women is on the
increase. It is enconraging that it is getting
a4 good response. What is that good res-
fcave it o the  hon. Members
to decide, Literacy among women has to-
day reached the percentage of 14. Earlier
it was 7; then it rose to 10, 12 and now
it is I14; not more than that. While the
general literacy programme has gonc up to
40 per cent, we see that among women it
is hardly 14 per cent. Therefore, T would
say that in spite of all the legislation, all
the cconomic measures, all the educational
activities that are being carried on, the
response from the women is not verv en-
couraging. Why that is so, 1 would like
to dcal with shortly.

pense, 1

Whenever I have travelled  throughout
the length and breadth of the country, cs-
pucially in the rural arcas, I have noticed
that women do not come to the forefront
for attending the mectings. They stand
behind the trees, behind the walls or in
their houses. When I ask them to come and
sit before, they would sit in front of me.
But thev would say:

§9 a¥ 4m I 2, AT ax
W AT 90 F3 w@H F
affd @ wn I S g,
%X 2T R oamt wm g6
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Therctore, I do not know whether the
men in our country have got to be edu-
cated to have their outlook changed, or the
womien have to be educated. '

Women have got to be educated. The
Dircctive Principles  of State Policy, the
provisions of the Constitution relating to
the cqual protection of the law and equa-
lity before the law are there. The question
is how to translate them into action. The
Child Marriage Restraint Act is there, the
Caste Disabilities Prevention Act is there,
the Bigamy Prevention Act is there, the
Dowry Prohibition Act is there. Yet, hon.
Members know that these social legislations
have not been so cHectivez Why have they
not been effective?

SHRIMATI T, LAKSHMIKANTHAM-
MA: The hon. Labour Minister assured
the members that he would be bringing
a legislation soon. In the same way, will
the Law Minister assure the House that
she will also bring some legislation instead
of only making a gencral speech?

MR. CHAIRMAN: The rcason was pet-
haps that the hon. Labour Minister was
a man!

SHRIMATI T. LAKSHMIKANTHAM-
MA: Do vou mean to sav that men are
more liberal than women?

MR. CHATRMAXN: T do not know.

SHRIMATI T. LAKSHMIKANTHAM-
MA: We will not be satisfied by a more
speech. Let her assure us of what the
Governwent are going to do to remove
discrimination.

DR. SAROJINI MAHISHI:  So mauy
social lcgislations bave been brought for-
ward in this very House. Efforts are being
made in-the direction of making them very
very cffective. But, in spite of all these
things, sometimes we find that the position
could not be improved. If we make some
of these things cognisable, there would be
more of harassment. So, the change has to
be brought about in a gradual way.
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The Committee on the Status of Women
has recommended that in the tase of dowry
both the person who offers and the re-
ceiver should be brought within the ambit
of the Act and it should be made a cog-
nisable offence. As it is, it is a non-cognisa-
ble offence. But there are difficulties in the
way. As the hon. lady Member has said,
there should be specific effort in this direc-
tion. I am onc with the sentiments and
feclings expressed in this House,

The hon. Member made a relerence to
the piece of legislation that is going to be
introduced by the Labour Ministry. I may
inform the hon. Member that it was approv-
ed by the Law Ministry. In addition to
that, other cfforts are also heing made in
that direction, continuous cfforts. But the
House should also be aware of the fact
that social legislation can be effectively im-
plemented only with an enlightened socicty,
and so cfforts for that enlightenment of
the socicty have also got to be made.

SHRIMATI T. LAKSHMIKANTHAM-
MA: What about the discrimination in
regard to property rights?

DR. SAROJINT MAHISHI: There arc a
number of factors involved in this. The
State Governments are there to implement
manv of the legislations, Continuous efforts
are being made in that direction, as the
Prime Minister assured the House. Hon,
Members have cxpressed their keen desire
to sec all positive steps are being taken
in that direction. The Taw Ministry is
not away from all these things. We will
make positive cfforts in this direction and
give the fullest co-operation and coordina-
tion to all the Ministries which are bring-
ing all these things. We will be eagerly
co-operating in all the activities which the
Education Minister or the Labour Minister
will be undertaking.

SHRI B. V. NAIK (Kanara): We have
moved some amendments. Are you permit-
ting us to participate in the debate? Is it
not the practice that those who have given
notice are given an opportunity?

MR. CHAIRMAN: The normal practice
in this House has been that merely by giv-
ing a notice of amendment you are not ask-
¢d to speak, unless you express your de-
sire to speak.
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SIRI B. V. NAIK (Kanara): Invariably
such members are given an opportunity.

MR. CHATRMAN: Let us not enter Ento
a debate. The Minister was to have spoken
at 5.15. Now it is alreadv 5.35 p.m. |
have with me a list of four or five speakers.
[ am completely at the disposal of the
House. I think | should now call the
hon. Minister.

Already the Deputy-Speaker  has said -
that there  has been some irregularity.
Fherelore, this debate should be concluded
toelay at any cost. [ have before me the
names of Shri P, ;. Mavalankar, Shri Y. S.
Mahajan. Shri Mohapatra. The half an
hour discussion is not to bhe taken up.
So, I will give live minutes cach to these
three Members and Shri B. V. Naik. The
discussion will be over by 6.30.

1%°

SHRI Y. §. MAHAJAN (Buldana): I am
glad thal this resolution urging the nation
to improve the status of women has bheen
bronght forward by a male member of
the House. 1 congratulate Mr. Indrajit
Gupta on this resolution.

The United Nations, by dedaring 19%5
as the Internationalf Women's Year, has
focussed  attention on the vital problems
which centre round women all the world
over. In our country there has no doupt
been considerable improvement in the sta-
tus of women since the attainment of inde-
pendence. We find that in the last centwry
andfa half, all the great social reformers
fought for the emancipation of women. for
removing their disabilities and freeing them
from harmful social customs. Still, unfor-
tunately it is true to sav that in spite of the
Constitutional provisions and other legal
cnactments passed by I'arliamcnt/ and the
State Legislatures to protect the rights of
women, improvements in their educational
and cultural standards, the majority of
women in the country still suffer from
oppressive social customs, the absence of
a uniform civil law and a feudal outlook

@un the part offmen.

As a result of educational advance in
our country, women have come to occupy
responsible positions in all walks of life,
in all professions and the administrative
scrvices, They have made a significant con-
tribution,  particularly in the educational
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field and I find that therd are 24,000 women
teachers in our colleges and universities.
The number ol graduate women teachers in
schools is about 94,000, 'We have over
20,000 women doctors with graduate or
post-graduate degrees.

Though there are. some of the high-
lights of fthe economic and social progress
made by women, we cannot but deplore
the fact that only 18,7 per cent Indian
women are literate though  the percen-
tage of literacy among men is not higher
than 39.4. In mv view, cducational pro-
gress alonefcan ensuwre the all round pro-
gress of women, remove their -difficulties
in all walks of life, secure for them equality
with men in cconomic and social life and
particularly as regards marriage and di-
vorce.

During’[his vear the Government shoul
make arrangements for making primary edu-
cation compulsory all over the country and
also secondary cducation for girls. It should
also provide facilities for vocational and
technical education in all the districts of
the country.

This is a subject which haz heen  dis-
cussed for vyears but during the last 25
years the Government has not been able to
make primary and sccondary education free
and compulsory for girls in this country.

As regards inheritance of property, the
Hindu Succession Act of 1956§confers upon
a woman the right to inherit the property
of her hushand equally with a son, daughter
and mother in case of intestacy. An un-
married woman, a widow or a divorced
wife can now adopt a child. There are
laws which provide also for‘l equal pav for
cqual work with men. Women have also
been heirs under Muslim laws for a limited
amount of property. But the right of inhe-
ritance given to a daughter under the Hindu
Succession Act is defeasible because a per-
son by making a will c:lnl dispose of his
property among his sons and leave nothing
to his daunghters.

There are a number of laws passed in this {‘nssurul and the Minister of Sta:-.-fin the

country, hut most of them have not heen
properlv implemented. If the Government
had been determined to implement the laws
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passed  so far.}\\'e would have made grem
progress in improving the status of women
in this conntry.

In the field of mariage and divorce,
women  suffer most from - discriminatory
practices, oppressive social  customs, reli-
gious fanaticism and lack of legal protec-
tion. T will not again mention the lega
provisions made so far, but there is one
very great evil in this country, namely
polveamy, and this is tolerated hecause
a particular section of our communitv does
not see the desirability of ending it. T think
this is due to a wrong- interpretation of
the’srt'iptures. I hope that this svstem will
he terminated as soon as possible.

In the Report on the Status of Women
made by the COmrhitl:ctI, they  say  that
most of the Muslim women who werdfsked
to give cvidence hawe said that they are
againstf polvgamyv. Thercfore, pablic opi-
nion is against it, and it should be respected
by the Government.

As rvegards dowry, much has been said
about it. T am not going to wax cloquent
on the evils of dowry, but, T beheve, this
system will continue till onrfsocicty hecomes
enlightened. There is only one remedy for
it. namely adult and love marriages. Dowry
exists because the marriages of daughters
and sons are arranged by their parents,
When they arrange those marringes. they
make arrangements for dowry also. Il the
arranged marriages or,thiltl marriages arc
stopped, and marriages take plice on the
basis of affection or love between intending
partners, then only, T think. will the dowry
svstem come to an end.

SHRE—P— G MAVATANKAR TXTneda-
badp:- I join wholeheartedly all those who
have  preceded me in  congratulating mv
esteemed fricndJ Shri Indrajic Gupta, who
has moved the resolution and who, while
doing so a fortnight ago, madc such a
brilliant speech on his resolution.

A place of honour for Indian women in
ancient  India was no doubt very moch

Ministry of Companv Affairs and Taw in
her learned speech a little while zgo also
told us how Indian women in the past,
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especially in ancient India, w ¢ respucter
and even woishipped and weie freated on
a par with men, how they were tomsidered
an antegral par in all religiony Pujas and
other ceremmucs, But, a5 custom  hecame
nune and mor strong, then unilortunately
roodln guve women lesser and lester statu.
am! men became tao poweirful. The Shasiry
savs one thing, and oodin sy another
Koodht anforunately began o provasd andg
it was the men who dedded it in the 1ura)
and wrban parts ol India Uader the law
the men decided thae women  shiouid nop
huve coviain vights and  privileges.  cerain
places of hemowr,  Thaerviore, 1 feed thay
we e this countny are partealahy foriu
nately placed in aeviving the carbier libera)
attitde 1omarnds women.

As the
ot
hhom

Pome Mimsier nghihy puinied
ong should not ook at e problem
the angle of o man m 4 woman,
but from the angle of o buman hong I
vonr ook at ot bom the anele of a0 humay
being, then women must be vespecied ang
treated with coartess, consideration, fairmes
and equalin

P odo not thank o0 v night o v thay
wamen should be convide.cd besr s somy
thing less than men, sometinney bess than

cqual and then art going on giving on
sidreraddon or showing uwaey 0y tham Fyvep
they themselves will take such
an attrtude is 1o e shown o tem Lheve
fore it von Jook at the problew, the pro.
blem iv basicaliv the poblem of creating a
certain climate of awareness Are men realiy
anare of the hind of problem  thai ovisgs
\re women alv equally awar ol the
kind of probloms thar exiva® T =iy rthis b
vanise I odo et

o offcnee o

hnow  how o e,
particutarly m madern Tedeal have 1oalhly
womsidercd  that the woman s el only

an equal place bat the woman has 2 pa-
sonalitv and a dignity ol her onn which
from the pont of o of Mowan per
sonality, human dovelopment. is somcthing
valuable which thev must . herisa, pioteg
and cnhance, Therclore, fundamcntalhy, it
iv a question of onc's human attitude,

My next point is, if you combine bl
awareness and attitude, then, 1 fed tha
this is really a matter mot w0 much of

24—1 LSS/ND[75

VAISAKHA 5

v, 1R97 (SAK 1) aas. to remare mjur. 362
ta women (Resl.

fogedanon although legslation ran play a

agniheant pait bur it s more 3 matter

of Lilural oducation, not only in (ormal

metittans bt also in the families. Tt

must crart at home How nwas of us, for

exarnp o, as hasbands, respuer oor wites?
Howe o ogwn

tospect our wives, how many
of our chitdron will then pepeet woman
av the mother - After all, it s 0 question
of an almost avesible cducaddon  that gock

on in the lamly, that goe- oo in the
schools and  colleges amd, 0 general, in
every walk of fife. (herefors, 1his awiwde
has 0 be changed Tt can b changed. 1
do mot say that it cannot be changed n
a social legislation. But u wwial legidation
must precede education and it must be hibe-
ral education, humanised sducaten. Onh

that will really muke the sation vastly
different.
Then, I want to although it

suggest,
v guestion of awurenew and athitud-, at
root, the whole problem s largehy though
net fully and. certmnhv, not exdusively, the
problem of economic oppermnities, of eco-

nomic sitiratrons 1 come from Gujarat ond
it iv one of om shames that our women-
folk 1 suppose. that is nnt onlv true of

Cugarat but T can speak with gicater in.
formution about my own State of Gujarat- -
that women in Gujarar are suffering (rom
all kinds of =ocal, coonomic, edmanoral
hachwardness Tor instance. the literacy per-
tentage ol in Gujarat, in jural
areas, is hawdls % w1 whereas, in the
same State of Gujarat it urban aicas, for
women, it is as high a< 20 o 2% per cent,

Wi n

Therefore, within the same State, between
urhan and rural aeas, there is 4 raw
difference

Then, the number of suicides 1hat are

rommitted W women an Gupnar is some-
thing which makes me very much ashamed.
Everndav. there ae caxs of a numher of
women committing <uinde. Now whatever
i reported in the presy is Jess than what
actually happens. Fhese women feel suffo-
cated. supprewsd, downcast  and down-
hearted. Thev must be ficed (rom all this.
Therefore, if you want to got rid of this
«wate of affairs, the women's independence
must be achieved through certain economic
rights and freedoms which must be made
aailable 10 them. Upless women bave a
tertain assurance of ecememnic 1 ighty and
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employment opportunities, nat on an ad foc
basis but on a regular Lasis, | am abuid,
women may not b able to have inde-
pendence with a sense of exhileration, with
a sense of liberalisation of their personality
or development, along with men-folk.

I alwo feel that about their oducation,
we must do something very quickly-1
hope, the Education Mininer will reply to
this aspect of the matter--with 1egard to
the problem of women's education. I icfer
to my own State of Gujaval. We were
among the first to make girls’ cdwation free
right upto the SS.C. 1 am glad s say
that. 1 would like this process 1o be extended
further. Gandhiji used 1o say, if von cdu-
cate one girl, it is almot coducating 10
boys, because a gnod educated gir' in the
family will make all the difference and the
family will have a differcat attitude to the
whole problem. The Kasturba Gandhi Na-
tional Memorial Trust of which Mahatma
Gandhi was the Chairman—his wife, Kastur-
ba died in 1944—ihas bLeen concentrating
on this very question of women's cducation,
particularly in rural areas. lts whale ob-
ject is 1o go and work in villages, in rural
arcas, with less than 5000 population and
concentrate particulurly on women’s educa-
tion, on women of all ages.

Therefore, 1 feel that eduration is the
true salvation ultimately. 1 weuld end by
saving that 1975, ‘he International Wo-
men's Year, should onlv mean a symbolic
aud significant beginming in the right direc-
tion. We shauld not stop on 31 December
saving that now the Yeur has ended and
all is over. What we shouid kay is ahat
this International Women's Year has given
ur a chance to make a significant begin-
ning. And let us hope that in the years
and decades to come. we shall make rapid
strides in the desired direction. From hat
angle, I end, as I started. b saying that
I warmly support and comm-ni Shri Indra-
jit'Gupta's Resolution. T hope the Govern-
“mént of India and the voluntary agencies
and men and women, togcother., will 100k
"ot the problems: from a human angle—the
problem of Mberat education, the problem of
awaréness and autitude 10 be developed in
the soclety at tuege,

APRIL .25, 1975
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SHR! SHYAM SUNDER MOHAPATRA
{Balasore): Mr. Chalrman, Sir, in this In-
ternational Women's: Year - it s befiting
that we discuss such' a great problem as
emancipation of wemen. 1 have a fecling,
and I am convinced, that uniess women
occupy major assignments in our country,
including a majority of the sedts in Parlia-
ment and Assemblies, no such Resolution is
going to give them better status in society.
When soclaliem was ushered in in Soviet Rus-
sia after the Bolshevik Revolution, Lenin
waw to it that women had their places in
every section of social life. He used to
tell the secretaries of ihe party umits that
women who work shoulder to shoulder in
the revolution should have their due plgces
in the ocicty. Krupps Kaya used to say
that women should have their place in the
party hicrarchy as also in the GCovernment.
fn India the fate of women is worse than
unvthing. 1 must, in fact, sav, that the
fate of women in the whole world is also
worse  than  anything. This  is  what
the report of TLO says:

“The working women today may earn
only half as much as a2 man in the same
joh”

1 ohave seen mysell in the iribal areas the

vihal wonen working more than the men,
hut thev are hardlv paid hall the wage a
nin gets.

What is the fate of Harijan women today
f1 Rajasthan: 1 have tabled a call-attention
notice on this, Women have been mortgaged.
Hauijun women have been mortgaged be-
cause the Harijan families wanted food.

Wirat @ <hume that this should happen
in 1975, in  the International Women's
Yearl

Now | come to polygamy. Are we to
discuss polvgamy even in this year—a man
having \hree or four wives and being per-
mitted by law to do so? Let him he'ong
1o any community, Hindu or Muslim or
Parsi or Sikh. If you want to have socia-

li m, it presupposes that everybody is equal.

No man, whatever may be his position, Mi-
nitter or Governor or Chicl Minister or IAS
officer or IFS officer,  should have worc
than one wife, 1 feel thot we <cannot
have o rieht t8 have more than one wife,
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Dowry should be made a cognizable
offence. The shape of dowry has changed
now. If you want an IAS bridegroom or
IFS bridegroom, the dowry to be given is
Rs. 1 lakh—all sorts of electrical equipment,
refrigerator, air-conditioner, Ambassador car
which now sosis Rs. 34,000, And
everything taken together will he more
than  a lakh of rupees.  Any handsomc
class 1| officer may demand nothing les
than a lakh of iupees. So, Sir, taking m
demanding dowry should be made a cogniza.
ble offence.

I want to says only one thing and then
wonciude. Can we nor give dignity to our
womeniolk? When 1 sec journals, largely
vitculated weeklies depicting nude  pictures
or half nude pictures, journale calling them.
selves as progressive  journals and  editors
proclaiming  their lcadership of the pro-
gressive world but publishing on the bad
pag. or the inside page nude pictures, can
. not our womnen revolt against this?

Can we not urge on our Information and
Broadeasting Minister or our esteemed Pri-
me Minister that such journals should be
bauned? Are these journals fit for our sistery
and children? Then 1 see in some journals
women giving the confiessions of their lives,
how casy their private life was, excusive
stories, Are we (o see that our sisters should
read them? If you want a Kolynos tooth.
paste, there is a l‘nl}‘nm smile by a beauti.
ful woman. If you want a hair oil you sey
the picture of a beautiful girl with hey
tresses spread upto her hips. Can we noy
stop this belittling the dignity of owm
womenfolk? . . .

MR. CHAIRMAN: You want oaly thy
women to rise in revolt against it?

SHRI SHYAM SUNDER MOHAPATRA:
No. Men alw should jein. The whole coun,
try should revolt. Unless the woman why
i njghay aniig® ol et hal” o givar dee
sav in making our society a progressive one
and also in sccing that in every walk of
life men and women enjov equal rights
uniess at every level right from the Primw
M'n'stership of the country down 10 the
towest position in sodety the woman hag
her say, 1 do not think the women arg
going to have a hetter treatment in rhi,
sociern.

VAISAKY A 5, 1897 (SAKA)  Maas. ‘0 remooe injis.
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SHRI B. V. NAIK (Kanara): There is
already a male resistance coming from Mr.
Jagannatha Rao. I must confess with all
Tegress at my commandd that somehow the
entite discussion has  hecome  extremely
narrow.

First and foremost is the specific nt

ol repetition about the bachclor-hood of
Ar. Indrajit Gupta . . . .

SHRI MADHU LIMAYE:
at all?

Is it a point

SHRI B. V. NAIK: Whether there is any
relevance about it or not hut there is a
sori of a drawing room conversation going
on as o who snould marry and when, an
absolutely personal issue forgetting the lar-
ger issue which touches upon 30 crores of
people. Wheiber Mr. Gupta marries to-day
or lomorraw or does not marry at all—
dous it make any difference for him?

I want 1o challenge certain attitudes—
even yowss, Mr. Madhu Limaye, if | can.
The issue is: do we know more about
women to discuss the whole issue than a
bachelor? ‘Therefore, it is no question of
any drawing room conversion or a social
discussion. But 1 thought that some funda-
mental points were involved in it. The lady
members vied with one another to
help the cause of women in the country.
Now. 1 will have to give a compliment to
our Speaker when he said that the Mem
bers who are here do mnot represent any
sex and that we do not have a sex. There-
fore, because this is a subject pertaining
to women, do 1 abdicate my responsibility
for representing in a very limited setse at
least 509, of the women voters who come
from my constituency? Is it an exclusive
business of Shrimati Parvati Krishnan and
other lady members to speak about it?

heie

18.00 #Rs,

Sir, the only hangdicap which I confes
is that we do not know, the male Members
do not know how to be a female and
vice-versa, On similar counts, if we shut
out our women Members saying that it
does not pertain to vou, and therefore,
this will be meaningless, we will be going
down a blin 1 aljev. Sir. | thought 1 had 1
put in a lot of work 1 discussed ir. as B
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as possible, with a wide spectrum of opi-
nion. But, I think,' Mr. Indrajit Gupta,
does not think very much about my own
amendment nor does the hon. Minister. As
far as 1 could make out, there were three
points of view that were presented. One was
presented by Mr. Indrajit Gupta, Shrimati
Parvathi  Krishnan and Mrs. Roza Desh-

pandc. The other one was presented by,

Mr, Jagannatharao Joshi, in a very learned
speech.

SHRIMATI PARVATHI  KRISHNAN:

He is a bachcelor.

SHRI B. V. NAIK: Makes no difference.
Bachelors may be knowing more about wo-
men than the so-called marricd men. No
offence meant to Mr. Indrajit Gupta. The
other one was presented by Mr. Jagannath-
rao  Joshi and Dr. Sarojini Mahishi. The
two view points, Sir, were very crystal clear.
Once said that the path of amclioration
and liberation of women, on the basis of
what has been observed in the developed
parts of the world, is the socialist path.

The other one is by Mr. Joshi inter-
- spersed with a few quotations from Sanskrit
language and an abundance of Sanskrit
quotations by Dr. Mahishi. learned hon.
Minister of State of Law, surfeit with quo-
tations from historv, mythology, pre-history
and Sanskrit. Sir, does clarity of thought
simply develop because it is quoted in a
sort of a language like Sunskrit or for that
rcason  our Minister may like to guote
from Urdu or for that matter in Persian?
Some may quote from Greek and Latin. [
am quite sure that to the large masses of
this country, these quotations will remain
absolutely irrelevant. We  do not know
about the pre-historian mythology and his-
tory. Under the circumstances. T think, onc
of the banes of the Hindu society, in this
country, has been the Sanskritisation of
our socicty, has been the Bralmnanisation
of our society and when we think aboui
the improvement of conditions in society,
about improvement of India, when we
speak about the representative Indian wo-
men, we speak about the class, the elite,
the chosen few, which is absolutely irrele-
vant to the large masses in this country
who remain outside the selected ken  of
people, who are standing on the very top
of the paramid of Indian society. Their
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laws. their morals, their morse. their chores
and their conduct are absolutely irrelevant
for the 909 of the population. Thercfore,
if you want to make any law, whether for
the masses of Muslims or for the masses of
Christians or for the masses of Hindus or
for the untouchables or for the Sudras or
for the varied other classes who have not
been born twice—we do not know how thev
are born twice: we have all been born
once—for those people, if vou want to
make any law, Kindly, Mr. hon. Minister,
go to the root of the problem. They do
not have their uppish attitude. They do
their social morse and  morals.
Therefore, to make it relevant, I would
like to take along with the undisputed
practical results that have been quoted not
only by our friend. Mr. Sathe, in regard
to USSR but. in regard to other countries
as  well. What about Scandinavia, what
about most of the socialist countriesr

not  have

MR. CHAIRMAN: Mr. Naik, vou are
no doubt making some points. But, wc
have to confine ourselves to the time sche-

dile, Please conclude within a  few  mi-
nutces.
SHRI B. V. NAIK: I would like an

admixtwre of this equality  between men
and women with an approach of humanism
keeping the woman as the centre of all
our development, In that case, 1 think the
future would have to take into consideration
the abready  existing cultural patterns in
regard to our tribal  culture, a sort of
genuine native cultwre. I would not go
into the details like a sociologist or anthro-
pologist. But what | was trving to suggest
is that until and unless we are able to
build up framework in which women will
be in a position to exercise as well as
asscrt  their rigits, we will not be in a
position to move forward.

Therctore, making a concrete suggestion,
why not at least at the gram panchayat
level keep a majority for the women mem-
bers? They have not to go to a large num-
ber of other places. A lady MP may have
1o go upto Delhi, but in the villages a
least you can reserve 50 or 51 per cent
of the seats to women. In the town pan-
chayats, in respect of other urban munici-
pal organisations, these levers of power,
these strategic positions, il they are afforded
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to themn, will help them w come up. I
think the only way out is to create a sort
of watchdog committee, a sort of committee
which would take care of the interests of
women not only in the International Wo-
men's Year but in the course of the de-
cade.

I would not have been completing with-
out reference to a very brilliant book which
I read in parts. I do not know the vali-
dity of the thesis that has been presented
there, but 1 have been struck with certain
original thinking by what women's libera-
tion leader, Miss Keith Millet in her Sexual
Politics. She has tried to give an interpre-
tation of the development of society . . .
This is no laughing matter; this is not
pornography. She has tried to give a socio-
togical explanation for the male dominance
in socicty over the centuries.

DR. RANEN SEN  (Barasat): You can

give a few quotations from the book if you
have it with you.

i
SHRI B, V. NAIK: If even at your age,

vou are so much anxious about this . . .

DR, RANEN SEN (Barasat): This is the
age.

MR, CHAIRMAN: Who told vou there
i~ restriction of age? .

SHRI B. V. NAIK: This is a scrious
matter. What I am trving to tell vou
is that the society cannot let women re-
main static. If we want to take some posi-
tive steps, the old attitudes and values
will have to yield place to new ones.

In deference 1o the extreme earnestness
with which the Mover of the Resolution
has moved his "Resolution, 1 withdraw my
amendment, but at the same time kindly
remove those words ‘as far as possible’. If
the whole of it cannot be accepted, parti-
cularly for the sake of other considerations,
remove that ‘as far as possible’; cut the
Resolution into half, but for heaven's sake,
kindly accept the Resolution in the name
of women, in the name of our mothers and
sisters and the millions
country.

that are in our

-MR. CHAIRMAN: Shri Limaye wanted
to speak. Shri Goswami who preceded me
in the Chair made the statement that se
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many speakers would be allowed. He named
four with five minutes to ecach. We have
to close the debate at 6.30.

SHRI SAMAR GUHA (Contai):  Shri
Limave was not present at that time. Now
he is here.

SHRI MADHU LIMAYE rose—

MR. CHAIRMAN: I do not know. The
debate has to be closed after a given time.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND AD-
MINISTRATIVE REFORMS AND DE-
PARTMENT OF  PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA). We will
adjourn at 6-30 p.m.

MR. CHAIRMAN: Hc may speak.

=t 7y foma: wwnfs #gey,
AT RS TR F T A Haew
T@r g, § SeF aefad ¥ wA4q
¥ | 5T TAFEAT ST qrq @
4, 3§ 47 | §aT # Az 4r,
A7 & gerwar ¥ arr & 3w
WO {A Y@ AT JH SR AT
f& g7 @m smddia afgar aq
qAT @, THH! wIAAWT @y
gU A% AT &S 7 K TG0 F4) |
FfFT aEEE F AW g o=
aga & AraT & FE AT gE
e & fo7 f1 st Faww ag
qGTAT |

# wdl qggel o} A Frear
qEaT g1 § Fad faar & =w«f
FIA ARSI § owifw  faar @y
SqTa I a1er g | afgarst F wdag
F ey ¥ A1 FAY HER T
FArE A, IEFr O awF amy
mE g I 39H FF gEm fay wy
g1 9T mEEl # faar & ax #
WA FEA TE 2, IEAT T A
7 wdiky w0 sgra faswr Sear
g1
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“In spite of the expansion of the formal
system of cducation now covers only ten
prr cent of the total female population,
less than 7 per cent of the 15-25 age group,
less than 2 per cent of the 26 and above
age group have received any formal edu-
catzon  The nomber of illiterate women
has increased from 61 milllen in 1950-
51 to 215 nuthon wn 197071 ™
ga frmsz s ¥ frowdr ®@
e agdr wefr W W@y & oAl
graw ¥ & wgar g 'fs oy wd
#giRa ®am qér s a2 fe g7
atr ¥ sefear F fax o e
wram A g % SFd -
dga g & f wiAdfr e
wift s waar W g @ § @
& wAgm—aT adt sfgag o
oy wRN—fF THT W s
age @ s fwar &)

aft AT far FASAST WO
 w=t w7 @ ¥ #F fesd o
e w qem w1 & grenlE few
ifcr qee & g8 W O QT
Lbwmaad A R fs fegan @
FAFOAT A g AFRAAAT H
t R ) wEERET A 7 oREAT
it & wa fo fagalt ¥ z@ A
Tt &) wAE W owga § f
feqgat 7 5 sfoma ¥ afas a7
ot A fram & @ & & R
7F R ey for gz 17 ar W
4 wfega & wmam | sEfad &
s wgar p R e @y W
WY &R H9A GHA @)

s ¥ & aft wgw ¥ fax
sa; s wgar g v foar &
Ny W W A WET WA BT
#X FAR-H7 TG gk W

e o §, s gwniw wfgn
A9 ¥1 RUET A1 ARE §T T R,

t

SHRIMAT! SHEILA XAUL (Lucknow)-
Si1. B amazes me that it has taken the
present civilisation so long to realise the
suffering of a human beang. When I sy a
human being, 1 mean a woman because
woman s as much a part of human beings
av man. Only now one thinks that woman
matters We have talked of women's eman-
uipation and passed luws for women. Sinc
1954 we have passed 10 or 12 Acts for
womnen's amdlioration, but what has actual-
v happened? These Acts are not being
immplemented We want them to be imple-
munted For instance, the Sharda Act is
thore, bur i villages and even in cities,
gl at the age of 12 or 19 arc married
and nobody takes any notwe When 1 say
thut womcen are wuffermg, 1 am ralking
not only of Indian women but women the
wioild over They have suffered a lot at
the hands of men [ am sorry to say ths,
but thit 1 very cear to all of us Man
s to be cducated so that he mav change
his atutude towards woman  She 18 not Lo
he treated as 4 door mat o1 a chatiel o a
e of holdall whieh you ¢an camy and
thiow away wheneva you hhke Man must
change thus attitude of * land lordism™ to-
wards woman  We have suffered for long
and we do not want to suffer auy more
1 do fec! that 1t 1s very important that the
attitude of man towards woman has to be
changed and the Acts passed should be
implemented in letter and spirit,

QANTH  WET HAY-
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& e fex g1 g well ¥
asrw ¥ & qrar aga wRAr wEIT

wxeat ¥ wmgr §,
% o fgfa Y, 98 & srer afvada
g R o%w R FTM oagy ¥ @)
as¥ &1 N ofasfes gar-we
g2 & 37 % swmy A R I
qT qur 1t ot ;i F wa & 5
Afgan & foedm & anfds s
Wl g1 W WwEw ¥ W SN
wra o g § afwdT g €

qeat AT Afgwed ¥ atw
wga @ wenrad § s ga aw
g8 FAFITAI W X FIA F AT A
vegx & T w8 F far wam FA
adft et 7 3y e fxar fF @
T gt wfgu: s A @w3v g
W s wfgm ad war @
& T %8 AW ¥ gA A w0 waw
g wifge 1 9 o R @) U
ot arw wfgarent £ feafq & g™
# qz W€ 9w a6t w7 e qd g
yg w§ gare gl @, dAxs) A
¥ wadlt wdr o Wt ¥ @ oW
w ofoeds @1 @ »g ar aE
L. % AW AT W HY

dar wigwr fe Hawary Afwevar ¥
w oRMT e X W owama @
fe og o g @ wdelr &y oz A
e qfewer & g @ sAr W
W gy b warc 4 fer g
YN s o g @ T
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afgn fade s g wigar ammw
N s wrhr frzer gawr § wAwS
W qEr Fo § w A A gawar
g f& sawr fafm Al &= &
T9 @4y H ag am A ¥ T
frar fedr WY agm ¥ qarmar s@
¥ fau ags o=fr ¥ oo fasy
¥ &5 o = w2z gee @ oar
afgar I w4 afuxr 20w
® @a@pd ¥ o@awd vga ¥ agw
¥ gzeqt 7 foar & gy @ qiRd
far 81 & fgas & ¥ W
afy wgar g1 T W oarETar
fr a@ & faqg it & & =% aX
¥ war § ag a9 mEr § (v fum
U ¥ A, a§ @ & =W
THEIN & §A WA A a3 Gy
21 9 feow zw e ¥ qmaar
#r wfaqa #r afx ga T ar @A
qar w7 v 1961 H 15,34
wfaw: AT @ gw f5 1971
qoa 21 48 FfA7A &1 3% 14
A% ¥ qI AT Faear F yeE
™ T T 61 A 71 F dry A
gra-ar # TEAR 3P E 0T A
TETT A T @ & fm mmw #
Argen @ 1 oo & s #
famy ot & o sz oapa foam ®
Ife @it wrfegy 3w d@dg 7 &
sz agm fs frenr  feafr @
afs v 46-47 &7 I A w3 ¥}
g a1 w1 WrgEd g1, ¥ewd @
T wEE H7 gAERd waw f
faar & adt & w@ s A TR
gt & ax @F wFew @ N Anw
guuz & wEd dWuz @, wF,
argfeez, TMfqaw, sa8 W wrf
g g T 1 A I fegdr-wR
i o & areet & awt . xafen

gt am A ¥ fr faer W qeddw
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aga A mzeqr 7 oy froagw
AR AT A W T WIE FHIT
T iran‘vm St I e R
LU 4

SEN
F yoAn SrogEFaT | TWE ST
Wt atr aga @ o § s wATAH
A AT T U T AT ATEIT F
qaeEr 1 oW @3 oW faar W
A X 7ET F7 WE IAY F AN
WA TgPaT  uadaw g
g SA@AT FAT § AT BAER
fagsr W™ w7 U AT AR
wagmr faam g oFEmr A0 TR
¢ @mF gamr gfs AAT @I
gET gAwar ¥ w7 s waqn
W I & T A9 ToATAT T FF Agei
¥w foddt & ad3s #1 @A ¥
waz  famdry  amemA gFad
frgg e7 & 5 7 20 WA W
o ¥ wfxAmen & fAo 2z aaas
| T A WV FS AFEL M-
ATERSA T G0F H FIA N T AT
Ffir § ¥ fems =3 ¥ 200
e qzd G aaw A9 6000
sfgerd w0 qEd g ¥ owar
N wEAA L gHE WE # AT AL
AT ¥ F 9 wradEAeT § AW
o weaw TEA F Y ¢ arfs A AE-
AT vaEgq & Ik wfry faddr
¥ afg T a® | % Fa A
wriwr fagdft gamw & 15 & 45
grr aF W mfganid & four swd
A0 T ¥ A Tx ) W4T
g &gT, 91ges wge anfy & ww

W g ¥ e B of wrdww §

wxz fatrfy) & swar g9
aaer 2w ar dkgad ewxEi ¥
ot waf fraf &1 s Jon
e ¥ omgroe & AR
YEEE F 3 d owxr 3 o™
qag X & W sy T v
T AAIOE T wF qE ®T TIT AT
g 2z Tw vt ¥ W@ FT
TaRdz & WAt qfwifers & oIwd
25 afgaat & far ¥ =T w3z
¥ ¥ gAF A aga ¥ N
affes & 398 agr & o7 9y
& foad gn 3wy sfafas 77 &
e fafedt & o smteT A
aTe oramdz ueg FHaw & Ay
7 aga @ wfgamn =1 wezady
wr «fer 7 @ &1 45 wAfAafor
e amgffaafor 2em @ wwd
R Ifam a4 owr Sm ¥ gwe
fa-r FRT (edggzr 7 N TMINET
A AR TEAEAT e 3am
& wrean ¥ gerr & oA £Aq RO
7 dgw ghanw wefrzgzaw & Tnad
YW § 41T IAN A A seywed
#aw g & faw &1 v g ww
g AT =X AfaE FAE
saa fan & fgr wm @ &
THIFT A4 A TAmIr vy
fan %1% gem@mIe mevdaw #
afgaret % foq fafy =0 ¥ w97 Fe
wA arn & xfE afgrsn &1 A4
ST 9T MY sy fear o /%

agr ¥ qeeqr ¥ wfen daaw
geew & wit ¥ W fawm fRar &
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T M e
& fagsr ared A1 W@
% wm wAgm f& frew
G T ¥ aw § g

qrEr Tl 45  Afeer
& foor frmr & &

T I A ¥
1 Wana fEw
5 @@ ¥YqT

AR
53033
1543

o e N
gp_
s 3

Tga gfaar g7 w17 FT 957 &)

TgT ¥ Al aredi T amifas
FEAT F a1 H od9A @O fa=ww
vy fe2 & age & 91 amnfas
FHA TEFC AT F qq08 97 §
3 T dwa AW Gw @,
T oxe &Y, Tradt F oax A
g ar T @ a9 aga ¥ FAA E,
7% 7 94y § T A% w9 arfmt
g arft § v 7 w5 X
faerw %2 & a® a1 w7 Al )
gaw 7z § & s @8 395 -
g &tw v A A & T @
¥g @ /4T 1 FgT ¥ W N
Fgr f&s WM ff s R oTr §
I qf@da st qar gmr =g
T ¥ %W 9gm f§ AN g9
Wt ®FEAA § IT 9T IW FE aAF
¥9E FLT A AT W & WE TE
HEa W ®F g . (cuswm) =g
& agedl ¥ 9 w5y f& gwwa
=nfgr a% 9w ¥ & &g @ g
gg miands § awar § wa f§ S
FHA TEAEe & § adlr W AR
o X ¥ A1 IAN AT K AN
§ g8 a%a g1 FA I aw
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d 3a T @ 7 e = am

TE | INH A A A9 Fa wifwa )

sftady Tr FewareE A F @
fe  afzafast & aga & seat

gamfa wgey,
gvrr & & ft I F oF agy 7@
srfearft aara & rar §....

sStwat Qon gwared . ¥X 0
g 5 g dE 1 gEw @
fasar &1

st e A : a8 aw S §
fs faarg, =Tm@d & qams ¥ T
¥ onfzaret §A ¥ gEY €A™
F oYFAX qgy S waEd §)
fqrggarar § & $a % swgarr
fofa A arfgaET qa™ & &t
weovy §, WU &, 9T ¥ B WE
¥aa g T 291 [F FqT «A70
w, ®MA ® f@dT T FEw
gzEs A& gar foraa g9 sa #@
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[»fr er<firmy Raa] ¥ ¥ go wrlww fruifor fod
fraet, Wiy TR anifowr & W ¢ g dwew ¥ W ¥
wemn ¥ o gE® wETY & A swaey, T ferddew onfe-
m ¥, awmw ¥ omfa dwr FTR ;mu:gﬁgﬁﬁitrw&mﬁ
R AT mﬂ;ﬁm«ﬁﬁ%am
T N oA B, agy @ I W
?“Tmm*r“'“ st &t wilemre:  war-
! ofr wgisg, o P BF &, ¥ ¥W
oft pafra e & go @ W Afwd w #F amfy w1 oW
Foww wRA ¥ amew ¥ afy §- 0 WOW R wAq A oW wgrw R
Tl F ot %, o o §oww A il maed wlen b
g fr v gw gz ¥ ‘T@f ot =% uuﬁd unless h‘:dnﬂrimmﬂn 1 ot be
e wwl g1 g9 & RNy F o wa Sy gy WAy @ w4
Ty ¥ WY & ¥ [HE T @ &1 oafe #¥  aIW?
When the power is there, evervhody res
sft TwmmT Wt o TE pects and obevs and all that
(= R & % xa
:f:i:@‘?zlﬁ @t sefrr dam s R,

3 Fm fr g% 3w wdww g
afgd 1 ¥ wwowg afgar o

¥ gravg ¥ ¥ s & wgAT wigarn
g

a5 grit, 39 wrEwy &
v 71 m oaew fawa wm
anfgT

MR C(HAIRMAN Th¢ main question
posed by the hon Mombers who have spo
ken 1t What are we gong to do to
create an awakening o that more (fectne
impletientation of the liw can e made?

it yefey Amw 39 wEeW
7 ow o wFd wmE o R,
sam W o we ¥ Seedw £
iy dawm ¥ qwT Ay X Fawr aw

¥ amAty 5o, FEIY €9 A%eT
w1 ¥w frar & w(dw s g
fa. 37 & wuwsy # A qur 2,
KT J@ & 9@ qw@ ¥ wgAq
¢, Afsx Ot agma s wifed
@w W A Y5 fFar §, 99 samT
¥ A9 §TRIT FH W AT Fw@0

-4

SHRI INDRAJIT GUPTA 1 know therc
18 a lot of agitaton going on in the ofh
c1al benches because some party meeting
or something ke that 18 to take place 10
the adjacent hall  Howerer much 1 may
have consideration fr thein anxicty o ge
awdar hom hoe 1 am afiad T must exc
cise my nght even if 1 do not take up ton
much time

The pomni 15 that my purpose in moving
this motion was a lhunited one, and that
war o minate o discusmon for the first
time on this 1sue particularly simce  this
happens to be the International Women's
Yuir To that entent, my purpose han been
more than served The record shows that
about 22 hon Mcembers have participated
in the debate and | am extremelv grateful
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to them; I am particularly grateful be-

cause I find that, since we are normally
accustomed to debate political issues and
party issues here, we do not generally get
an opportunity to speak and dcbate on is-
sues of this type which cut across party
lines, I am grateful to many members of
the ruling Party who spoke here and who
have shown that they are extremely serious,
they are motivated by a sense of urgency on
this issue of women's rights and they are
not at all satisfied with the performance
of their own government. That has been
made clear by a number of speeches here.
Particularly T would like to congratulate
my friend, Mr. Aga, who made a very
courageous speech on a delicate subject of
this type.

I only want to say this that I am extre-
mely disappointed over the response of the
Government becausc this motion of mine
was not brought just at any time, in a
vacuum. It has been brought in the speci-
fic context of a Resolution adopted by the
United Nations of which our country hap-
pens to be a member. And now I find
that the amendment which has been pro-
posed and which is being sponsored or
supported by the Government is even less
specific and more vague than the Resolution
adopted by an international body like the
United Nations. When an international bo-
dy passes a Resolution, we -expect that
to be in more general terms or more vague
terms, if you like to call it that way. But
when member, countries are called upon to
translate that into action, then their Reso-
lutions or motions are supposed to be more
specific and more concrete. On that aspect,
I must say, I am most disappointed. 1
have put a few concrete things into the
body of my Resolution and those are the
things which the official amendment wants
to delete.

Secondly, they want to inject this phrase
‘as far as possible’. T do not think it is
necessary because everybody knows that it
is understood. By passing a Resolution
here, all these things are not going to be
accomplished in one year. Everybody knows
that. This is a fight going on for centuries
and may take a good many decades more.
It is not going to be fought within the
confines of this Chamber; it is an integral
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part of the struggle for democracy and
socialism—the struggle for women’s rights.
But I wanted a Resolution to be passed
here which would at least give some en-
couragement, some hope, some sustenance,
to those progressive forces who are fighting
outside on this issue.

But, Sir, the use of this phrase ‘as far as
possible’, which [ had occasion to point
out in my earlier speech, was a favourite
phrase employed by the Indian delegates
in the past at mectings of the United Na-
tions” Sub Committees who went on mov-
ing amendments in the name of India say-
ing in every proposal, “Put in the term
‘as far as possible’, ‘as far as possible’ *’.
But they could not get it passed in the
United Nations; they had to withdraw
those amendments ultimately. And here
again that phrase is being put in. Mind
you, I have chosen my words very care-
fully; I did not say in my Resolution, spe-
cific legislative and administrative measures
for removing the economic and social in-
justices; T have only said ‘aimed at remov-
ing’—whose outlook, whose perspective, is
to move towards removing. But even there
they say, ““No; you must put in the phrase
‘as far as possible’ ”’. If you want to limit
and qualify every thing in this way, it does
not give us much confidence that the Gov-
ernment is serious about the matter.

The only thing that is specific and that
has emerged in the debate is the assurance—
I take it as an assurance—given by the
hon. Minister for Labour that a Bill for
giving legislative sanction to the principle
of equal pay for equal work is going to
be introduced, possibly, in this very session
itself. Very good. That is a good thing,
long over-due. But there are many other
matters on which I had expected some spe-
cific assurance. That did not come. I was
expecting Dr. Sarojini Mahishi to say that
at least the recommendations made in the
59th Report of the Law Commission of
India, where they themselves have recom-
mended certain amendments to the Hindu
Marriages Act and the Special Marriages
Act, are under active consideration or will
be given legislative shape or scope sometime
or the ather. Not a word was said about
it. I dc not know what the difficulty is.
What ir the difficulty? Why cruelty, for
example, or separation should not be made
an independent ground for divorce instead
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of being only a ground for legul separation:
Why a husband and wife who by mutual
consent want to have a divorce are com-
pelled under the law to wait at least for
one year belore their  petition is even
heard? Why? What for? These things can-
not be changed? They cannot be amended?
What is the difficulty?

In a way I am disappointed at the total
outlook of the Government. The Prime
Minister came here. I am thankful to her.
By intervening in the debate at least it will
get some more publicity and some more peo-
ple in the country will at least have some
idca that the subject was debated in the
House. She did not say anything specifically.
She uttered some very good and noble senti-
ments. That is true. But we wanted some
assurance from the Government. That has
not been [orthcoming at all.

I do not want to raise all these issues
again—the question of employment oppor-
tunities for women, educational opportuni-
ties, vocational training, etc. My friend, Shri
Arvind Netam, has tried his best. T know
he is working within the constraints of
certain financial allocations which the Prime
Minister was good enough to point out and
remind us that the axe will fall first and
foremost on these things, on the allotment
for these very social reform measures. So,
we cannot expect much. There is no use
talking about the Fifth Plan because the
Deputy Chairman of the Planning Com-
missicn has said that it is as good as dead.
He made a statement only day before yes-
terday. We do not have much to look
forward.

I am the last man to think that this
strugele for the rights of women is to base
itself primarily or to base its hopes and
aspirations primarily on what the Govern-
ment is going to do. I fully agree with
Mr. Arvind Netam. It is not by looking
just at the Government that we are going
to solve this problem. It is a question
of much wider awakening of the conscicnce
and a much bigger sustained movement
which has to be carried on and primarily
this has to be carried on, if this is going
to be the Government's attitude, by several
other orgenizations outside, by mass organi-
zations, by women's organizations, by social
organizations and by political parties. Since
we are at the moment engaged in a dia-
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loguc about electoral reforms which has
been started the other day and which is
continuing, I will remind the House again
that my Party is going to insist on this
provision that at least 159% of scats in the
Parliament, in the Lok Sabha, must be
reserved for women. Why not? 1 do not
understand it. 1f out of 525 members, we
cannot have even 70 or 75 women members
what is the use of talking about this? . . .

1THE MINISTER OF EDUCATION, 50-
CIAL WELFARE AND CULTURE (PROF.
S. NURUL HASAN): May I just give a
suggestion for the consideration of my hon.
friend:z

In Rajya Sabba. if all political partics
decide that if there is any shortfall when
we clect women members, my Party has
tried to make up the quota. I think the
other parties also will bear this in mind.

SHRI INDRAJIT GUPiIA:D Very well,
very well. We will discuss the case about
Rajva Sabha which, in any cax, we want

to abolish. That is a different matter. Om
proposal is that it should be abolished.

I am faced with a choice. If I insist
on my resolution as it is, then the Govern-
ment, because the members are sitting in
the hall waiting for a party mecting and

-you have to only press the bell and the

majority will be summoned and my resolu-
tion will be defeated. T do not think it
will be a good thing also for the world
to know that by a majority vote the Indian
Parliamen: defeated a resolution like mine.

I also do not want that in the Interna-
tional Women’s Year people should know
in other countries and the United Nations
should know, that the sovercign Parliament
of India dispersed after talking out this
subject and failed to adopt any resolution
ar all. That also will not be a very good
thing. Therefore, after much deliberation,
Sir, I have come to the conclusion that
although it is a very unpleasant thing for
me, I am willing to accept this amendment
at least as a preliminary commitment
which is being forced on the Government
by means of a unanimous resolution of this
House. In that case, it will read as fol
lows. If Mrs. Savitri Shyam's amendment
is accepted by the entire House, it will
read as follows:



585 Meas. to remave injus.
to women (Resl.)

*On the occasion of the declaration by the
United Nations of 1975, as 'International
Women’s Year, this House urges upon the
Piimic Minister to initiate a comprehen-
sive programme of specific legislative and
administrative measures aimed at remov-
ing, as far as possible, the economic and
social injustices, disabilities and discri-
minations to which Indian women con-
tinue to be subjected.”’

All the detailing out of it, according to
this amendment should be deleted. Alright.
But, at least this Resolution, if amended,
will still bind the Government down to a
programme.

SHRI P. G. MAVALANKAR: Why not
request the Government to withdraw their
own amendment?

SHR1 INDRAJIT GUPTA: I have been
trying. Mr. Mavalankar, for the last two
hours.

SHRI P. G. MAVALANKAR: What is
the point of their accepting the spirit but
not accepting the Resolution itself.

SHRI INDRAJIT GUPTA: Then, the
only other alternative for me is to with-
draw my Resolution and we all go home
without anything, which I don’t wish to do.
It will get us bad odour, T can tell you, in
the international community. It will be a

confession of complete impotence of this"

Parliament, where the spirit in whichso
many Members have spoken is certainly in
favour of my Resolution. Member after
Member even of the Congress Party has said
that there is nothing wrong with the Resolu-
tion and that it should be supported. What
am I to do? (Interruptions). The only alter-
native is that we tell the world that we
were incapable of passing any Resolution.
Soon, 1975 will be over and we can all
comfortably forget about International Wo-
men's Year and relapse back into our old
centuries slumbur. I want something to be
done here which will go in the record that at
least Government was committed to a pro-
gramme of specific legislative measures and
administrative measures. What are those
specific measures, Government will have to
tell us from time to time and we can catch
them from time to time.
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SHRI SAMAR GUHA: You want them to
commit to some pious wishes. They don't.

SHRI INDRAJIT GUPTA: Better than
nt committing them to anything. At least,
I believe that the movement outside is not
going to go to sleep. People are not in the
same condition as they were years ago. Peo
ple are awake. They are awakening. They
are going to fight. 1 know many members
this side are equally as dissatisfied as I am.
I have appealed to the Minister. I have
appealed to the friends opposite. But, they
say that there are difficulties; if the phrase
‘as far as possible’ is not included here,
then, they do not know to what extent they
will become committed. I do not understand
this argument anyway. As for the rest, about
marriage and divorce and all that, I under-
stand, there may be some difficulties just
now, because it may be mis-interpreted by
some communities. We have to take society
as it is and not as we would like to be.

SHRIMATI T. LAKSHMIKANTHAM-
MA: Moreover, there will be a misundar-
standing in the country that we have ve-
servations as far as the rights of women
are concerned, if this amendment is accept-
ed. I would request Government once again
to consider it.

SHRI INDRAJIT GUPIA: I do not
think any recaction or response is going to
come now. What is this Mr. Raghu Ra-
maiah? Your wife is a leader of women
movement. If I go and tell her that you
sat here, doing like this, you will get into
trouble at home, I can tell you. '

Without taking up further time, I ac-
cept the amendment which has been moved
by Shrimati Savitri Shyam as the lesser evil,
which I have to accept.

SHRI OM MEHTA: The amendment has
come from a lady.

SHRI INDRAJIT GUPTA: We know.
I commend this Resolution, as amended,
for the unanimous acceptance of the House.

MR. CHAIRMAN: Before I put the Re-
solution to vote, the amendments moved
by Shri Naik and Shrimati Savitri Shyam
have to be disposed of
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SHRI P. G. MAVALANKAR: Where is
the Mover?

SHRIMATI PARVATH!I KRISHNAN:
The Mover might have been convinced hy
Shri Gupta's speech and might like o with-
draw the amendment,

justices, disabilities and discriminations
to which Indian women continue to be

subjected ™.
The motion was adopted.

MR. CHAIRMAN: The Resolution, a

amended, is adopted unanimously.

SHRI K. RAGHU RAMAIAH: No, no.

SHRIMATI PARVATHI KRISHNAN:
T Wae B noh het, She e, b
been convinced by Shri Gupta's speech.

MR. CHAIRMAN: Once it i moved, it
is the property of the House.

SHRIMATI PARVATHI KRISHNAN:
Stll we would like to know whether the
Mover would withdraw it.

SHRI1 B. V. NAIK: ] am not pressing my
amendment. T seck the leave of the House
o withdraw my amendment,

Amendment No. 2 was, by lrave, withdrgwn,

MR. CHAIRMAN: The question is:
“T'hat in the Resolution,—

{1y after "at vemoving' insert “'as far a#
Im.\.'ihlc"

(i) amit “particularly in  the feld of
marriage  and divorce laws, dowry
customs, maternity and child welfare
in the rural arcas, uncqual pay for
equal work, educational and employ-
ment opporfunities, vocational train-
ing and facilities for working mn-
thers™. (4) .

The motion was adopied.

MR. CHAIRMAN: I will put the main
Resolution as amended to rhe vote of the
House.

The question is:

““On the occasion of the declaration by
the United Nations of 1975, as “Inter-
national Women's Year’, this Hons?
urges upon the Prime Minister to ini-
tiaste a comprehensive programme of
specific legislative  and  administrative
measures aimed at removing, as far a*
possible, the economic and social in-

VMGIPCBE—S2- | L§S/ND/75—27-6-75—~978

18.58 Hus.

BESQLILCIAN, RE. JZRQRT, QF COM
MISSION OF INQUIR\' INTO DISAP
PEARANCE OF NETHA]JI SUBHAS CHAN
DRA BOSE—Contd,

MR. CHAIRMAN: Further discussion o

the following Resolution moved by Shy
Samar Guha on the 1lth April 1975:

“This House strongly deprecates all th
slanderous remarks made against Netaj
Subha: Chandra Bose in the Report of th
‘One-man Commission of Inquiry into dis-
appearnace of  Netaji Subbas Chandra
Bose', particularly on pages 7. 16, 30,
3,87, 124 and 125, by Justice G. D.
Khosla, as its Chainman, and urges upon
the Government to expunge these  dis-
paraging, distoried, factually incorrect and
unwarranted observations, before the Re-
port i made available for public cirenta-
tion as they militate the paiviotic senti-
ment of our countrvmen aneg fuither, in
resonance of our national fecling in this
1egard, this highest forum of the Will
of the Indian people once again affirms
nation’s solemn homage to the greatest
revolutionary pilgrim of our motherland,
who played the historic role, like an epi-
cal hero, in the war of liberatinn of
United India™.

Shri Samar Guha  mav continue his

speech.

SHRI SAMAR GUHA (Contai): 1 have

already moved the Resolution. 1 will resume
my speech on the next occasion.

MR. CHAIRMAN: The House stands

adjourned to meet at 11 A. M. on Monday,
28th April, 1975,

18,55 Hus.
The Lok Sebha then adjourned till Ele-
ven of the Clock on Monday, dpriill
1975/ Vaisakhe 8, 1897 (Sake).



